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Commiissioner for
. Mr. CHAIRMAN: 1 will now put
the amended motion to the vote.

The question is:

“That the situation arising out of
the recent strike of some Central
Government Employees and the ac-
fion taken by the Government of
India in connection, therewith be
taken into consideration and having
considered the same, this House ap-
proves the action and the stand of
the Governrhéent of India thereon.”

The motion was adopted.

L. - :

liR, CHAIRMAN: You are meeting
at 2 o’clock because you have to dis-
cuss the Report of the Commissioner
for Scheduled Castes and Scheduled
Tribes for three hours. The House
stands adjourned till 2.0 p.m.

The House then adjourned
for lunch at fifty-five minutes
past twelve of the clock till
two of the clock.

———

... The House reassembled after lunch
at two of the clock, Mg Drpury
CHARMAR in the Chair.

BEPORT OF THE COMMISSIONER
FOR SCHEDULED CASTES AND
SCHEDULED TRIBES

Tie DEPUTY MINISTER or HOME
AFFAIRS (SHRIMATI VIOLET ALva):
Mr. Deputy Chairman, 1 beg to move:

“That the Report of the Commis-
sioner for Scheduled Castes and
Scheduled Tribes for the year 1958-
59, laid on the Table of the Rajya
Sabha on the 22nd December, 1959,
be taken into consideration.”

Sir, hon. Members may feel that this
Report 1s rather stale and it should
have been discussed by them earlier.
Anticipating that, Sir, let me begin
with that point. In the other House,
the other day, when this Report came
up for discussion, the hon. Speaker
made a suggestion which we should
accept even in this House. He said
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earlier that after a report was laid on
the Table—it was not only this Report
but, I think, he meant it generally—
it should be taken up within a speci-
fied petiod. 1 wids not there but, I
think, he suggested a fortnight's
period, if I am not wrong.
As far as the Report of the
Commissioner for Scheduled Castes
and Scheduled Tribes went, he sug-
gested that there should be a sort of
informal committee of Members of -the
House who could go into the merits
of what was contained in the Report
so that the debate could become not
only more relevant but also more em-
phatic and not a rambling debate as
usually it does, because a report like
this does make the debate rambling.
After all, Sir, the States run the
agencies which implement the plans
and here we have to go back to the
States every time when we discuss this
Report. Therefore, if that suggestion
is accepted, it would help us to keep
the Report fresh and the debate rele-

vant.

Sir, in pursuance of the provisions
of the Constitution, a special officer is
appointed for assessing the work and
for safeguarding the interests of these
people as laid down_ in the Constitu-
tion. The present Report before the
House is the 8th Annual Report. This
Report s to be discussed at the Centre
by the two Houses of Parliament.
There is no provision by which the
States can be compelled to discuss this
Report in their respective Assemblies.
However, we would very much like
that they in their discretion discuss
that part of the Report which is rele-
vant to them so that these grievances
and complaints can be brought to the
notice of the State Governments more
emphatically. However, Sir, three
States have already discussed an ear-
lier Report-—Bihar, Bombay and
Assam—and we do want that the other
States also do likewise, place these
things before their Assemblies and
get their valued suggestions and opi-
nions.

Surr P. N. RAJABHOJ (Maharash-
tra): Are thev not discussing it every
year?
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SurimaTt VIOLET ALVA: We can-
not compel any State to discuss it. It
is left to each State to do it or not.
We would suggest that they do it so
that the rambling part of the debate
could be avoided and any bottle-neck
or handicap or impediment—whatever
hon. Members mention here——could be
focised there. Anyway, Sir, we do
not want to run away from our res-
ponsibility because the Centre also
provides a considerable amount of
money and the Centrally-sponsored
schemes have to go ahead for which
we take the full responsibility,

Such a Report, Sir, being discussed
in both the Houses at the Centre pro-
vides some splendid
eonsider as to what we have done and
what is still undone. When we talk of
the things done and the tasks undone,
we must bear in mind that it is a slow
process. There are two agencies to
implement what we have laid down
and what we have in mind, namely,
the amelioration of the special classes
or the under-privileged for whom we
have been working for the last o
many years. The first agency is the
allocations that we make, i.e. money,
and the legislation that some of the
hon. Members suggest from time to
time. The other is the human agency
and both these agencies go toc make
for the success or the failure of the
Plan targets that we fix from year to
year.

Now, Sir, bearing in mind that
thing, we have to see how far the hu-
man agency is developing its conscious-
ness to work in this field in order to
bring the cherished goal nearer day
by day. Many hon. Members would
like to give their valuable suggestions
and naturally it would help the Gov-
ernment here at the Centre to have
not only their first-hand reactions but
also their valuable suggestions, their
opinions and their experiences. That
encourages us to undertake our task
with further and fresh enthusiasm in
the years to come.

Sir, since only three hours have
been allotted for this debate, I should
be very brief and I would not like to
go beyond 15 minutes. I must say one
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thing that tHe tribal population, ac-
cording to the 1951 census, was 225
lakhs and the Andaman and Nicobar
Islands Scheduled Tribes Order of 1959
added another 13 thousand tribals to
this 1951 number, and the Scheduled
Castes were 553 lakhs. That is the
1951 census. Very soon we are going
to have our 1961 census. Now there
is always some point raised in the
House that the list must be enlarged
from time to time, whether they are
Scheduled Castes or Scheduled Tribes.
Here we have to make up our mind
whether we should encourage the en-
largement of these lists or we should
so arrange our lists that gradually we
can show a decrease in the number so
that at some stage we can say, “Well,
we have brought these people up—
at least the Scheduled Castes and the
Scheduled Tribes.” If we take into
account the problem of backward
classes, I think, 80 to 90 per cent. of
the population could go into that cate-
gory, therefore, it would be worth
while now to work in such a way as
to make these lists shrink from year
to year rather than enlarge them. I
do not know the opinion of this House
but that is what I feel about it.

Then, Sir, another point that I would
like to emphasise here is that some
special allocation is made under the
Plan for the Scheduled Castes, the
Scheduled Tribes and the notified
tribes. One must always remember
one thing. If we take into considera-
tion our complete Plan, First, Second
or even the forthcoming Third Plan,
two-thirds of it is for the benefit of
these backward sections of the people
of India. Therefore, this is only a
special provision by which we want to
give some extra measure of benefit to
these under-privileged people. In the
Second Five Year Plan, a sum of
about Rs. 50 crores was set aside for
tribal welfare and one must frankly
admit that out of this sum of about
Rs. 50 crores, the performance in the
first three years has not been up to
expectations at all. There were many
reasons why the performance was not
good, for example, inaccessibility of
the hilly tracts, lack of technical per-
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sonnel to show effective results, the
reorganisation of the States, and so on.
Nevertheless, after these three years
of rather awkward experience, with
great  satisfaction one is able
to state that momentum is
gathering in this field of tribal wel-
fare, and we hope that at least 85 per
cent. of the allocations would be utilis-
ed before the Plan period is over.

In regard to the Scheduled Castes,
the progress has been very much bet-
ter and somewhere betiween 94 per
cent. and 95 per cent. of the allocations
is expected to be utilised before the
Plan period ends. Then we have the
small section called the De-Notified or
the Criminal Tribes as they used to be
called before, In the case of these
Criminal Tribes, the position is not so
happy for many reasons. All of us
know, as a result of tour in the States,
regions and districts, that the pro-
blem of these people is rather intri-
cate and complicated, and it is rather
difficult to bring in all these people
within the orbit of the real benefits.
However, every State is tackling this
issue and a considerable measure of
improvement has been achieved. The
rehabilitation of these tribes would be
the main objective, because these peo-
ple had some criminal propensities and
they have to be weaned away and
brought back to normal life. Rehabi-
litation in their case would be confined
to the field of agriculture and industry.

Hon. Members would naturally ask
as to how we assess all these things.
The Commissioner for Scheduled
Castes and Scheduled Tribes has given
some statistics from which we can in-
fer some information. We have also
got other agencies that go into the
duestion of assessment. I am quite
sure that somebody is going to suggest
the appointment of a committee to
evaluate the work done so far, but
such an agency is not necessary nor is
it going to be very feasible to assess
the work done, The Estimates Com-
mittee itself went into this question
and suggested certain remedies. Some
recommendations have been imple-
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mented and in regard to others which
are not feasible, we have said so. We
have got the Elwin Committee’s
Report. This Committee went into
the working of the tribal blocks. That
Committee’s Report is under examin-

ation, There was a suggestion
that certain blocks were 'not
functioning well, We are going

into that question to see how the situa-
tion can be improved.

Dr. H. N, KUNZRU: (Uttar Pra-
desh): Will this Report be published?

SariMATI VIOLET ALVA: We are
just now examining that Report, and
only after we have gone into it
thoroughly we can take any decision.
It is a very long document running
into some hundreds of pages. Anyway,
we shall give the benefits of what it
contains to the hon. Dr. Kunzru.

There was a Committee on Plan
Projects under the Chairmanship of
Shrimati Renuka Ray. I think most
of the Members must have read what
that Committee had to say. A Tri-
bal Commission has now been appoint-
ed according to the provisions of the
Constitution. That Commission has al-
ready started working and has issued
a very elaborate and a detailed ques-
tionnaire to Members of Parliament as
well as to others, and if only those
who are really interested in this task
of ameliorating the conditions of these
people would take the trouble of giving
us their views based on their mature
wisdom, experience and training in
actual work, then this fund of data
would enable the Tribal Commission
to come to a correct assessment and
put before us social workers as to
what should be done.

Then, Sir, nothing escapes the eyes
of the hon. Home Minister. Recently,
a special conference of Ministers of
Welfare from various States was cal-
led. From time to time, at least once
in a year—and this year jt will be
twice, I think—conferences are held
with the State Ministers and the hon.
Home Minister goes into the whole
question with the State Ministers. He
hag made this his special care, and he
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goes into this question in great detail
to find out as to how this work should
proceed and how we should achieve
the maximum success in the minimum
period of time.
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The Third Plan js now being for-
mulated, and it is but natural that we
should expect a larger allocation, but
it is not the allocations alone that mat-
ter. Very ofien, complaints are receiv-
ed about money not reaching the pro-
per quarters, money being spent half-
way, money being locked up or even
being mis-spent or misappropriated.
All kinds of allegations are made on
this account. We would welcome a
larger allocation because if the work
gathers momentum then it naturally
means more money but then, Sir,
greater momentum has to be achieved
in the field of human agency.

When talking of the under-privileg-
ed, why should we not talk of the pri-
vileged? The same amount of cons-
diousness that we want to try to create
and to give to the under-privileged
has to be created in the case of the
privileged classes also because human
nature is weak and the evil is centu-
ries old. It has to be done away with
in a given period of time. If we take
decades end decades then it means that
we have failed. Therefore, the human
side becomes paramount. Therefore,
to those who criticise or call these tri-
bals or untouchables or scavengers as
such, I would say, only to the extent
to which your hearts and minds are
clean, to that extent you can brmg
them closer to your hesarts. -

Then there are many other points
about education, recruitment to the
services and so on. Post-matriculate
scholarships are now given from the
Centre, and we have decided that as
far as possible, every student coming
from the Scheduled Castes or Sche-
duled Tribes should receive scholar-
ship so that he is not handicapped.
The chronic complaint is that the
scholarship does not reach them in
time, It has now been de-centralised
and the Ministry of Education is dis-
bursing the scholarships through the
States.

[ 23 AUG. 1960 ]

Scheduled Castes and 1908
Scheduled Tribes

stages there were great difficulties and
complaints but now the picture is clear,
and we hope that in the years to come
there will not be any such complaint
for the simple reason that we mean
business. This naturally takes one to
the question of employment. Every
boy and girl must get employment.
Now we come to the most controver-
sial point, recruitment. There is a
feeling that recruitment is not done
with greater speed, but, Sir, one has
to bear in mind that recruitment is
coming up and is gathering speed.
This can be only in the field of new
recruits in services, not in the field of
the older services. Now, promotion is
only based on merit. After a boy
or girl is recruited, promotion can only
be on merit. I do not think anybody
here would agree with the suggestion
that promotion should also be done
because of one’s backwardness only,
because then we shall always remain
backward and will always want pre-
ferences and reservations and merit
will not come up,

Dr. SuarimMaTi SEETA PARMA-
NAND (Madhya Pradesh): But that
has been accepted. Promotions will
be not only on merit but also on con-

siderations of backwardness. Govern-
ment has accepted that.
SHrimaTI VIOLET ALVA: Yes,

that it will be on merit.

Dr. Ssarimati SEETA PARMA-
NAND: No, not only on merit.

SHrRIMATI VIOLET ALVA: The
standard of merit will have to be
specially observed but the backward
employecs will be shown preference.

I now come to the question of
Coaching Centres. .It was thought
that special coaching was necessary
for these people for appearing in
these public examinations. The Alla-
habad University was the only Uni-
versity that had made provision for
coaching classes. Of course, cent per
cent. assistance was given by the
Centre. We have requested the State
Governmentg to ask the other Univer-

It is true that in the initial | sities in their areas as to whether they
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would also like to accept this sugges |
uon. In any case what we would like
i that there should be at least one
more Centre in the South.
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Then we come to the non-official
organisations. They have done a good
deal of work but even so their audit
reports have to come from time to
time. We have relaxed on this point
and say that they can carry on from
one year to the other provided their
audit report comes in before the first
instalment falls due.

I do not wish to take up more time
o! the House except to say a word
about the double-member constitu-~
ency. Whether to keep them or to do
away with them; this was mentioned
in the President’s Address and after
that it was taken up by the hon.
Home Minister with the Chief Minis-
ters of States, and I may even say
that a draft Bill is ready with the
Law Ministry and as soon as a deci-
slon ig taken it will be pushed through,
But if hon. Members have any sug-
gestions to offer in the meanwhile,
the hon. Home Minister would very
willingly go through them. I do not
want to say anything more at this
stage except that I do want to reite-
rate that it is the human agency
along with money and legislation—
and not the other way round—that is
going to bring the desired goal within
our reach.

The question wag proposed.

Mr. DEPUTY CHAIRMAN: T have
before me 14 names and we have 140
minutes left excluding the time re-
quired for reply by the Minister. So
each Member will have not more than
10 minutes.

Surr D. P. SINGH (Bihar): Mr.
Deputy Chairman, Sir, I have heard
patiently what the hon. Deputy Home
Minister has said in regard to this
Report. I have gone through this
Report carefully and I find that year

{ RAJYA SABHA ]

after year we discuss a similar Report

Scheduled Castes and 1910
Scheduled Pribes

and possibly our criticisms also are
on similar lines. I canpot say that
much progress has been made in view
of the criticism that is made from
year to year. I am not such a fault-
finding person as to say that the criti-
cisms made on the floor of this House
and in the other House have not been
taken into consideration or that the
recommendations made in the Reports
have not beepn considered and that
something has not been done, but
what is achieved year after year is
not something that we can very much
boast of.

Sir, while going through the Report
I found that a number of suggestions
have been made in regard to the
administrative set-up that should be
there in each one of the States to
look after the welfare of the Sche-
duled Castes and the Scheduled
Tribes. I wonder—because I do not
find sufficient indications in the Re-
port—how fay those recommendations,
so far as the administrative set-up is
concerned, have been implemented.
Sir, there was a suggestion that the
person who is the Head of the Depart-
ment in charge of the welfare of the
backwarqd classes, that is, the Director
should be the Joint Development
Commissioner. I do not know how
many of the States have agreed to
this proposition. There was glso a
suggestion given by the Home Minis-
try that there should be regular and
more frequent consultations and meet-
ings of the Assistant Commissioners—
for Scheduleq Castes and Scheduled
Tribes and the Departments of Wel-
fare concerned. I do not know again
how far this advice given by the
Home Ministry has been implemented.
Sir, T am of the view that unless and
until there is greater co-operation,
unless and until there is greater co-
ordination, unless and until people
who are in charge of the welfare and
well being of the tribals and of the
Scheduled Castes consult the different
Departments concerned with the wel-
fare of the Scheduled Castes and Sche-
duled Tribes, whatever we might say
here, or whatever the Report might
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contain, not much progress can be
made and most of the schemes that
will be drawn up apd most of the
ideas that will be thrown about will
simply not be implemented. Sir, we
find that the money sanctioned for
LCentrally sponsored schemes for the
Yyears 1956-57 and 1957-58 was to the
tune of Rs. 8,56,00,000 while the ex-
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penditurg incurred was about
Rs, 4,12,00,000. That 1s about the
Centrally sponsored schemes. So far

as the States sector is concerned, the
money sanctioned for these two years
was to the tune of Rs. 17,82,00,000
whereas the expenditure incurred
‘was to the tune of Rs. 13,91,00,000 and
odd. Obviously, there is a big gap;
@as it is, we are not spending much
over the amelioration of the condition
of the Scheduled Castes and the Sche-
«duled Tribes and other backward
classes. It is true that much of the
money that we have spent otherwise
for developing the country goes to
‘benefit these people also but the
special allocation made for the Sche-
duled Tribes, Scheduleq Castes and
the backward classes is not fully
spenf. This shows that there is some-
thing the matter with the machinery
which has to see that all this money
is well spent. So we find that during
the first three years of the Second Five
Year Plan only about 26°29 per cent.
of the allocated money has been spent
over Centrally-sponsored schemes and
in the States sector only 41°39 per cent.
has been spent. This is indeed a
very sad state of affairs. I do not
know what is the good of saying
every year in this House and in the
other House that things are not being
done, that the States are not taking
to the work entrusted to them as ener-
getically as they should, that we do
not have any control over the States
and that we cannot do anything in
the matter practically except to tell
them that they should do certain
things in this connection? I am of the
opinion that some machinery should
be devised to see to it that the schemes

that are drawn up either by the
Centre or in the States are carried out
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and implemented. What kind of
machinery that will be, I do not know.
I think it was said in the other House
that there should be some kind of a
chasing machinery to see to it that
things are done expeditiously. I am
of the view that some Kkind of a
Board or some kind of a Committee
armed with proper authority should
be put in charge and this Board should
see to it that the schemes meant for
the betterment of these backward
brethren of ours are jmplemented. I
would therefore put it to the hon
Deputy Home Minister to consider
whether a machinery of that kind can
or cannot be devised because unless
that is done I do not think that we
shall be able to make any progress in
the matter however much we may
want to make progress.

I would also like to draw the atten-
tion of the House to the fact that the
six-monthly reports which the States
are expected to send to the Centre,
to the Home Ministry, are not really
sent in time. Not only that, but the
reports which are sent are very defec-
tive reports and they do not give
any idea as to why certain schemes
which were intended to be implemen-
ted were not implemented. Unless and
until these reports are full and free
from these defects, it will not be
possible to find out the ways and
means of removing the difficulties
which are there.

Sir, I would like to emphasise two
or three more points. One is about
the Dandakaranya project. It is going
to be a very big project and it is in-
tended, as has been mentioned in the
Report also, that the interests of the
tribals will be safeguarded. I do not
know what exactly the schemes are.
The Home Ministry has not been able
to tell the Commissioner as to what
those schemes are for the betterment
of the lot of the tribals in the Danda-
karanya area. I have a fear that in
in our enthusiasm to develop that
area for the benefit of another set of
unfortunate brethren, the interests of
the tribal people may be overlooked.
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It is said that 25 per cent. of the land
reclaimeq in the Dandakaranya area
should be made over to the Scheduled
Tribes. I do not know how far we
shall be able to do that, uniess we
have proper schemes and unless the
Assistant Commissioners of Scheduled
Castes and Scheduled Tribes in the
States concerned are very much asso-
ciated with the drawing up and imple-
mentation of the schemes meant for
the welfare of Scheduleq Castes and
Scheduled Tribes in that area. I
would like also to mention jn this
connection that the Scheduled Castes
and Scheduled Tribes here in the
Dandakaranya area are more nume-
rous than the rest. So, this must be
taken into consideration.

Another problem which has always
faced us is the question of the lot of
scavengers and sweepers. Scavengers
and sweepers are the most down-
trodden among the backwarg classes.
It is absolutely necessary that a great
deal is done, without any loss of time,
to better their lot. It is absolutely a
slur on us that scavengers and sweep-
ers should carry night-soil over their
heads. I do not know if any countiry
claiming to be civilised can really put
up with it even for a single moment.
. What is it that is really being done in
order to abolish this? I do not think
that we have made much progress in
spite of the fact that we discuss this
question every time that the Report
is discussed. A number of schemes
are there. Also, the Government of
India in the Home Ministry has been
advancing loans, has been giving aid
to the State Governments to help the
abolition of this kind of wretchedness.
It has been suggested that handcarts
and wheel barrows should be used
and that sweepers should then be able
to avoid carrying night-soil in the
manner in which they are doing. In
the first place, this problem is not
being tackled all over the country.
It is certainly not being tackled even
in most of the towns and ecities. It
may be that in some of the towns
and cities attempts have been made
and something has been done.
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There is one more point to which 1
would like to draw the attention of
the House and that is, allotment of
land which falls surplus or allotment
of waste land and land which comes
as a result of the Bhoodan movement,
to the members of the Scheduled
Castes and Scheduleq Tribes. In
Bihar, for instance, the Bhoodan move-
ment has collected quife a good deal
of land. About 17 lakh acres of land,
collected in the Bhoodan movement,
have not yet been distributed. It is
absolutely necessary—if you want
these backward brethren of ours to
come into their own—that land is
given to them. All kinds of excuses
are trottedq out, that they are not
capable of cultivating those lands, etc
In Rajasthan, for instance, it was said
that they wanted to give land only on
a co-operative basis. The backward
people are not capable of co-
operating amongst themselves and,
therefore, it is no use giving land to
them. That kind of argument does
not appeal to me. I think it is abso-
lutely necessary that land, either
through co-operative societies or to
individuals separately, is distributed
among these people. Unless and until
they have some kind of pro-
perty, unless and until they feel that
they are also like others owning
some property that they are not being
discriminated against and all that,
unless they have that feeling, it will
not be possible for these backward
brethren of ours to resist encroach-
ment on their rights.

One thing more and I conclude. Mr
Deputy Chairman, from what I have
stated it is clear that satisfactory
work has not been done to better the
lot of our backward brethren. Monies
allocated have not been spent and in
the absence of proper and regular re-
cords it is difficult to have a correct
idea of the targets achieved. It is
necessary, as I have said, that a
machinery is devised, so that this un-
happy state of affairs comes to an end.
A Co-ordinating Board or Committee,
armed with necessary powers, should
be in overal] charge of the task of
looking after the welfare of backward
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classes. It is imperative that these
unfortunate brethren of oure are
rapidly brought to the level of others.
Their continuance in the present state

is a slur on ug all.
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qagT AR a3fral &t svrawd gry-
afq ¥ & a@ A 9 I g7
weg gfww srfa & i v faay srer
8 1 ot a1y snfa amel #Y Y a@@r-
Far faedT § 98 99 ©1 T 3y
FANER A1 foerlt § 0= s g
F@d § o & 5 98 aw faade g
& grar @ Fifw w7 oF O g
wife & gt #1 A gT 37 Feafa
frer st & A g onfa & g 9y
SAR AAAFAT & AL qeraaT F
df9q WISTATE | SITEW & I} 9%
¥ sy fae A a Far g 0 W g
T THA S DT § Sud waa gq
e St geIfa A g & swe
q@ §}= A AW ¥ S g
wrfaat &1, ot 7E g g
A F a9 3 g fe o
fata rrf =7 faelt & st i s ame
g wnfaat ® it v onfdt ¥ g
frg? gu & A7 fwer sow wgmRn

e
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Y ga8 wfyF Arazawar ¥, I @Y
g | 79 At ¥ faagdr g€ anfadt &
QFAY IHE FA J qHT AW I
gl § dfaa w o § fowd wwrer
# g%t Ifaq avme T o T Y frear
AR IFF A AT W ag q@
e g :

grafa & awaw ¥ 9% qgEAr
st B 35 f g fraew e ar
ot I afermess s@w § 939
Ty faafadl &1 &8 wERT go @
A @ gegee At g 1 e epat #
gy awx fqafaat & awx St gaEE
foqr ar Sawr Uy ARy ¥ Wi aw
e ® 7Y foan | AT FgaT 39 geaey
¥ g 91 f e T ¥ AT grad}
Y qF graafa—idt aie, 3F Hie—
IT & AT A AT FAT ¥ AT
FE qF T AEH A FEqAGY
grrafa & s oo F@ § fedr
T fage sfe & s@t # & gragfa
7Y ot afer amfgs &0 @ ok
g e F gt .90 9 g
qQF THT A N |

THY I AR A A Srey qfe &Y
TEeqT § IURT IWIT gL SEw AT
faowr ¥ uF wolte ag & Fmer
gk g g | giadAt & dver fagor
FT 7 qOFT & 97 qara gfemt &t
BT TG GAAT & 1 FF AW FY
@ wigs FANA F FWT AR FF
T ) 9T AT SfadE F AR
R Fua &9 § qf 7 faadt &)
78 gar< fawat fr F srec § Iy
7l faer qrdr g #i fawr S aga
i 3 ¥ gy wafady g @
faadt g 1 mafaet 9ie 37 § off s
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wg & e fear anar § faw aw@

¥ wgge # gar ¢

(Time bell rings.)

B ST T & WX AEE A AN
AN ¥ HorgEy L AE TG gEE
gFH 31 & s | fage e ¥
ardy ¥ HM FEW T[S GGI STET §
HX g IS AW F AR IEHT FE
ga Qe 7 fear 9w & W) A
ITRr gt ¥ fog s faeay §
ww fag W@ § awdar S ¥
frazw swar § f5 W fagw w1 @
FE ¥ 9EY §Y gy ¥ IfEq waw
FE F IUF AR |

ggd T ag g fr Tl '
AT gt Y A qAITw Y
& SaFT FegRrar fraTeer a9 F=R R
grey WY 0% FEATdy ST ¥ 9g
g § AR IEET A7 a0 ¥ yE
FT AR | ITN HiyF YA grar
2 gofed gaar oY wifeT g¥ar & ag
qd gifee gt =nfgd

TWo qH WFM (IAT ¥37)
IANfY  wERY, g YHT wr o
T F T FAIX GIAA AT § W
At gAl ¥ z@ 9% fa=re o e
gL S q A wE oA gy AT &
gafirs & fF anaw ¥ sfem sk’
arfearfaal 3 e Ty & AWk T
qaT FT &Y FS qF QU & S 39 A
& o=t qeg wikfam 7 1 f areafas
e F4T § | W waar fa=e ag
2 s ware Ay waear Ay g
g "gar AT garer § faeey e @
T AT @ w7 Afefaa§, @
fr@ 7Y, 3 W §, AW T M T
g W g % @ o A wandy i
fip 7% W T AT ) 1 T gy



1919 Report of the
Commissioner for

¥ @iy N QA ¥ § o ane §
If g7 UF T} &% %Y qg fraaw &%
¥ & ag A wfr €1 w5 B am
TST QqEdT 3, TAE g T G Y
A § qagar g F X 917 G Aqrey
Y TET T € W T 7 AARY H;Y
@ T TEW 9§ fF N TF g
w0 5 I aFhE s § ) AW
7@} St § 6 99eY Far awed §
UIT I I8! qieqat & F ar ad
& TET qF FIAM AT | F A% |7
R R, I et ST T 9% @ B
wgt St Y adf a9 v w1 @@
AI AIA W TaATAT F FATY § @
RRE 1 AT A A7 T W §
T 73 91 AR g4 w1 faww uw
TE 4T 3 | S Y YA W T 67 @ B
M Ul #1 g 9 fwar oy ?
o & 99 afly Fomd aurg @i
o1 WY § | ) ANl D IR
| A QN E | F ArQY gy g
BT 9 W3 ¥ wgAr Tgar g
L FTg wqd F @ wHr iy gq%
't FrY TAT WY @ @ § Y gt gy
TF T Y, AT @Y FAY §IAT @ FY
TN QAT A ZT F A1l 2w B
72 3 9™ A a0 FE-—N AT
i Wt ¥ )

q w9 T frder F@T aqmear
g & aga b ot o ek § fr A,
¥ FW A T AT @S gy @I
¢, 519 937 wfT fd o @ § W
AT gHAT AR A A q@dr o @
1 fireg a8 A w9 wemm A a%
WE | T TFEA A 8, afew <w qw
F qraferd ¥ o9 g9 g $T R W
Afcat & ISt garar A wqrar T
AYT A1 Y FATaT HR qarar A gr
safag § wma¥ Inqdw g FEAT TR
g foF Tt 3aTear &1 wew AdY &1
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grfagg 1 w7 B, q@H ArAEar s
T &, 393§/ w7 aswrarT @ fE Sy
™ FERE A G R} E A
AT F a1g 97 TG FI § ITHT ATH
19 3@ W 39T 3T T w1 gaM
T aes W 3G B fomer favlt s@x
F qRES &1 @ 2

7 fore 3@ oz o § ag
@ @ N I IR o
wr fawfer oX (o7 0 & IEw
o ug faam & ag sHew
qferg @@ gf 1 @ fee fawifa
w1 § 7 TW b WA ag A7 99 qa
q Ay AT AR Fv AT T
WET 8, Y WIEAC  EATHi ®
faar o §d @ ¥ gEM
aaTE 5 g e d A A
AF g weg AN T W A
R N 7 ogmw s @
Ffral w1} gufat #1 5w @R g
FGT oT ®E ! g a7 T fam
war & 7 oW oW g faew o d
a7 ard 2 fr o fre A ¥ a
ffm s 1 g &% ¥ 5 7@ W
AR AR N E--faen ¥ T, 13
g & fad, 9 g fwin & &
o g ITH FAT AT F o
e areax S AETC g
wifgd R fr| swR ¥ FRew gAr
ifed, & Ao W w oW Y T
o g FwX R & g @ oar
M 7 @ oWy Wgy W oww #
FEEAAT §-—HH WG FfAC—adiE
@ § AR wefer @ ®E T 9w
faw & wearor & 9 77 Ty @ fem
TR

w a0 gg fewfar
T g NgAem ¥ wdm g, fF
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MY FH FE o W e
ot s #® D wE S
f& = o & ¥ @1 =ifed ) 3wt
¥ o flsw dar fs @en
Tifg@ st sl & ST F A 9 F
W EE & fag S war famrmr @
IgFT GFIART @ g AT AT |
TR 5F TFR G I g FTRT §
T fer s @, W qF Ame
A 5 gx ara o e o,
&Y 19 59 a<E # RQiE 9T 959 v@&
TFq  Imr fRAT S, X9
fie o= gae T e s, farfa
g, «fe  sEwr ofomw a7 @
& 3 gl &1 agi o Wit gEfag
A fra 2 fF e Uy wwer
9 FT TAFT A 64T Q| AT
g @ T g W §, e oW
a9 S aE© ¥ g S |

79 ¥ g 9 g odow
AR I Fg A qomdt
TR AT | S GEET A g
FO & fou, @T-ggT FY FEEET A
T F & fAg, queiw #Y gquer
* g FW & AU, ST TS A
T B T FA B 7, HOT AN
war @ fFar 1 feeg ag ) st
Ty ofeli ¥, @ @ ¥ &g
TMeq | mvrraffa“ra@'af@srwrr
Fgi & Y 7 9 it oot
@ T AF AW, T q@ [ AHC A
T od —ud § o T faaw ¥
gam wX Qfsq st § 1§ wqEr
iR FEES w @ 3§ aR
AR § | i A o Faar R &5
T o1 & ferg uw iy s fradfa
o w1k g+t B ¢ d o
ufvw ¥ "fas w89 e ok
grer Ff9T 1 N AW WA
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fargs & Y ST WY 9o e
ug 78 F F 07 Igw &, T
W § q 99 7 FW { woAr
O UM § AR g9 a9 | 9 59
qE N AT 3@ F F fag ar &
fedti & Erit a9 & 38 TweET g
gt §—— T g fawifer FE &
& oy wamRY | AfFE o e gar
or gFar 8 & 99 7 A9 S
il ¥ AR 4gd qT AT
W@ E e 39 & wfuwrd & 7o Y
qfem T@raT @ g 2w s
I A@Y v dar R E STH
w wifo@s Ffg g aFn §
o7 & W X A TF a6 @ &
WX "o g@ gfgar & foF o waw

I

W gl & g ¥ A9 ¥ AndAr
FaT g 5@ aH %ﬁmaﬁwm
A T |

Surr BAIRAGI DWIBEDY (Orissa):
Mr, Deputy Chairman, Sir, while go—
ing through the Commissioner’s Re-
port, it is evident that the State Gov-
ernments as well as the Union Gov-
ernment do not realise their own
responsibilities under the Constitu-
tion towards these down-trodden
Scheduled Castes and Scheduled
Tribe people. I  would also
like to say that the  State
Government in  their respective
areas never allow the legislators to
discuss the Report to make a proper
co-ordination with the Centre and I
think that this may be done as early
as possible.

Under the Constitution, a compre-
hensive and consolidated list of the
Scheduled Castes and the Scheduled
Tribes is to be prepared which, so
far as my knowledge goes, has not
been finalised. And from Sfate to
State, there are differences, If people
of a particular Scheduled Tribe or a
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Backward Class go to Assam, they
get a different treatment and they
are not treated as the Scheduled
Tribe or as the Backward Class people
of that area are. So, it is necessary
that a consolidated list of the Sche-
duled Castes and the Scheduled Tribes
should be made. Another thing Iis,
the list of the other Backward Class-
es has not yet been finalised. The
Central Government has asked the
State Governments to finalise the
issue and report the matter to the
Union Government and so far as my
knowledge goes, they have failed to
do i1t. As such, in this respect, the
suggestion of the Punjab Government
may be enforced upon the State Gov-
ernments. That suggestion is that the
residents of the State whose family
‘income is one thousand rupees per
annum, irrespective of the fact as to
which caste, community or class they
belong and what profession they are
following, should be treated as other
Backward Classes. Since the State
Gavernments have failed to give this
list to the Government, they may be
forced to adopt the above suggestion.

While going through the Report,
one could see that during 1956-57, a
sum of Rs, 856,04504 was made
available for Centrally sponsored
schemes of which only Rs. 4,12,50,805
has been utilised. From this, it is
evident and clear that the progress is
very slow. And a  perusal of the
figures of actual expenditure incurred
during the first nine months of the
year 1958-59 again should lead one to
the conclusion that the progress, des-
pite all the liberalisation and simpli-
fication of the procedure, continues to
be slow. So, it is evident that apart
from the normaj bottlenecks, there are
some other bottlenecks also which
stand in the way of accelerating the
programme. In the Report itself, it
js said that the observations of the
team for the study of social welfare
and the welfare of the Backward
Classes and the recommendations of
the Estimates Committee of 1958-59
in their 48th Report have not been
materialised.

[ 23 AUG, 1960 ]
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Sir, this recommendation is mainly
concerned with the expansion of the
staff of the Comimissioner and this has
not been done, and due to this, the
evaluation of the work has not been
properly taken up.

Sir, the other Backward Classes do
not fully benefit from the amount
earmarked by the Minister of Educa-
tion for the grant of post-matric
scholarships. This position may be
reviewed during 1960-61.

The promotion of the welfare of
the tribes of the area is one of the
most important concerns of the Dan-
dakaranya Development  Authority.
The Commissioner and the Assistant
Commissioner have sent some of the
details of the scheme and of the pro-
gress so far made there. This is the
organisation through which the tri-
bals can be assured of a real interest
in this project and this is a very vital
thing so far as Orissa and Madhya
Pradesh are concerned.

Form the Report, it is clear that
most of the States have failed to re-
move social disabilities. In some form
or the other, social disabilities still
exist. In my opinion, despite strin-
gent laws and help from the Govern-
ment, social disabilities exist. So, it
would be better to lay stress on the
amelioration of the economic and the
educational conditions of these peo-
ple, which can only pave the way and
remove the social disabilities.

My predecessor, has mentioned the
scavengers who are working in the
local bodies. In this respect, the Gov-
ernment has taken some steps and the
Central Advisory Board for Harijans
has appointed a special Committee to
go into the matter and submit a re-
port to the Government. Though that
Committee began its work as early as
1958, it is most unfortunate that they
have failed to submit the report so
far.

While on this subject, I should like
to draw the attention of the Deputy
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Minister to the fact that while doing
atway with these bottlenecks, the
Céntral Government may give grants-
in=did in full, without any necessity
of help from the State Government or |
the local bodies, so that the program-
mes can be fulfilled preperly. Sif, I
should like to say that there has been
no dpprecidble change in the percen-
tage of seholarships offered for the
various courses of study in the period
1o which the Report relates. Further,
the recommendation for the constitu-
tion of a Scholarships Board at the
State level has not yet been given
eﬁect to. From the Report it is learnt
3 PM.
that the i2 overseas scholarships for
{he backward classes for the year

[ RAJYA SABHA ]

1959-60 have been stopped for want of
foreign exechange. As a matter of fact, |
toreign exchange should not be a bar |
to the award of these scholarships
when we are considering the question
of prosperity of a down-trodden
elass.

Sir, during the Second Five Year
Pian the Government of Orissa con-
templeted 30 Ashram schools, 25 for
boys and 5 for girls but the financial
allocations and targets have under-
gone changes due to drastic cuts im-
posed on the education sector of the
Second Five Year Plan by the Gov-
ernment of India, Orissa, being the
first among backward States this
should not have been done. From the
Report it is evident that this scheme
igs the best scheme through which the
backward classes can be given proper
education. Hence it should not be
abandoned.

Then, Sir, keeping in view the in-
terest and specia] problems of the
Scheduled Castes and the Scheduled
Tribes, the scheme of compulsory
primary education may be followed
and the draft model legislation be
given effect to immediately.

Sir, the Reports of 1956-57, 1957-38
and 1959-60 reveal a confusion

| pared to come down.

in
resepect of shifting cultivation. The
Government—Central and State—
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Have spent & huge amount fof Wean-
ihg way the {ribals ffom primitive
fotm of agriculture by settling them
perthdhéntly on  land which is a total
failire, So far as the Staté of Orissa
is eoncetned, 1 should like to suggest
an ihvestigation by the Comhmissioner
for Scheduled Castes and Scheduled
Tribes into the schemes uhdertakeh
by the Government of Orissa since
the country embarked upon special
ptogrammes for the welfare of this
class of people. The enquiry may be
made up to 1957-58. The tribals are
so much depressed that they are now
street beggats. They do no! want to
conitinue shifting cultivation. They
Wwdnt good forest land either reserved
or utiréserved with irrigation facility.

As regards the colonisation scheme,
bringing these tribes to the plains, up
till 1957-58 they were given lands
which Were barten and stony. In this
colonisation scheme they should be
giveti land 1n plains with facilities for
irrigation. I assure you that I
shall assist the Commissioner in his
enquiry 1n the ex-State of Bamra in
Orissa where a colossal waste of
money and energy has been going
on for the last eight years. The
report says that the tribes are un-~
willing to come down to low land.
But I assure you that they are pre-
Distribution of
paddy and bullocks to them and the
expenditure in this respect involves
high-level misappropriation of fund.
So, I would request the Government
to evolve a specia] programme of
expenditure for the achievement of
better results. If there is no solu-
tion to this problem. I am afraid,
there will be political wunrest. I
should say while the progress of the
eolonisation scheme in Orissa is a
failure, the Government has evolved a
new scheme which, I doubt, has no
technical background. Before the
new scheme is allowed to materialise
let there be a proper technical survey,
or else rehabilitation of shifting culti-
Yators will end in experiment only.

Sir, in the Report it has been stated
that opening of grain golas out of this
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fund is an easy method of spending
money with litfle benefxf to those
people. The supply ot paddy out of
these golas on loan, with an interes.
of 25 per cent, is nothing but re-

placement of village schukaers by
Sarkar Schukars. It is sheer
exploitation.

fh the end 1 would like to bring
one thing to your notice, Sir, In addi-
tmn to the medical assistance that is
bemg given, the supply of herbal
medicines may be taken up as the
backward classes have more faith in
them,

Sur V. C. KESAVA RAO (Andhra
Pradesh): Mr. Deputy Chairman
Sir, the Report of the Commissioner
tor Scheduled Castes and Scheduled
Tribes wias presénted to this House
abbut a year back. A mention of
this was made by the Deputy
Minister also. Anywhere, -the infor-
mation given in the report deser-
ves our congratulations.

Sir, coming to the last pomnt that
the Deputy Minister touched upon. I
have to say a few words about these

double-member constituencies. Now,
the feeling in the country is that
double-member constituencies should
be scrapped. 1 have got my own

doubts about this. When the Consti-
tution was drawn up, the fathers of
the Constitution had in their mind the
question of giving a chance to the
Scheduled Castes to be elected from
reserved as well as from general
constituencies. In the last two or
three elections some Scheduled Cast-
es people have been elected to the
general seats. Only because of this
the question of scrapping of the
double-member  constituencies has
come up because the feeling is that
the Scheduled Castes people should
not get elected to the general seats.
Now, Sir, when we are thinking of
acrapping  these double-member
constituencies,  demarcating  these
constituencies entirely for the mem-
bers of the Scheduled Castes, I am
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afraid, there will be some constitu-
tiona] difficulty sinee the co-called
non-Scheduled Castes people will ba
debarred from contesting those seats.
Sir, this defect, I do not know how
our constilutional experts are going to
rectify. In any constituenty, Sir, ac-
cordirg to the Constitution, everybody
has got a right to contest. If it is a
double member constituency, a Sche-
duled Caste man as well as a caste
Hindu can contest. If he is a caste
Hindu, he will contest the general
seat. But now, Sir, the so-called non-
Scheduled Castes are debarred and [
am afraid if any voter files a suit in
the court saying that he was prevent-
ad from cohtesting the election, even
the Supreme Court would decide the
case in favour of that caste Hindu
voter. So, the Government must take
into consideration this point befora
any scrapping is done.

Then, Sir, the other point whethef
the Scheduled Castes will be able to
stand independently or will be able
to run their election campaigns inde-
péndently is another question.  Of
course, it will be very difficult for &
Scheduled Caste man te contest inde-
pendenhtly We know that there are
many Parties setting up their candi-
dates but even then when these candi-
dates stand for election independently,
there is some difficulty. So, from these
two points of view Sir, I oppose this
scrapping of double-member constitu-
encies.

With regard to the other points, Sir,
the Report has mentioned that most
of the disabilities have been removed
and the Scheduled Caste people are
coming up to the level of caste Hindus.
I agree, Sir, to a certain extent only.
The Deputy Minister has said that
about 94 to 95 per cent. of the allo- °
cations made during the Second Plan
have been spent. It is a healthy sign
that the Scheduled Castes are coming
up to the level of Caste-Hindus. But
when we go to the villages, what do
we find? As long as we are in Delhi
or in a State capital, we will not be
able to understand the real difficulties
faced by them. Constitutionally, Sir,
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we have scrapped untouchability,
People say that there is no untouchabi-
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lity at all. In the villages how many
Harijans are allowed to go to the
temples? Of course, every month or

80 a tehsildar or a District Collector
takes them to the temples but the next
day these caste Hindus boycott the
Scheduled Castes. The Minister is
laughing. Perhaps he did not visit the
village where actually that officer took
the Scheduled Castes to the temples
there. I myself went to some temple
with the help of an Assistant Collec-
tor along with certain Harijans. But
the very next day the entire village
was boycotted and for two years those
people were not called for any job or
employment there. They were not
even allowed to go to their fields for
work. Even now that is the position.
Everybody knows that and the District
Collector knows that, There is a so-
«cial boycott of these people. Of course,
officially we cannot prove all that but
the actual position is that they are not
allowing these Harijans even to go to
their fields for work, although that
happens to be their main work for
‘eking out their livelihood. No doubt
some educated people and some phil-
anthropists are allowing the Scheduled
Castes to work in their villages and
in their houses.  Therefore, Sir, we
want that untouchability should be re-
moved completely. (Interruption.) I
am talking about one village which I
visited. This may be happening in so
many other villages also.

Now, Sir, the number of cases that
have been registered in regard to un-
touchability is about 500 odd. In 1957,
it was 559 or so and in 1958 it went
up by about 60 cases, The result is
that we cannot say that untouchability
is on the increase nor can wesay that
untouchability has not been removed.
Of course, there is an honest attempt
on the part of the Government to see
that these people are properly protect-
ed and their standard of living im-
proved. There is also an attempt to
see that untouchability is removed so
that they can come up to the level of
the other caste Hindus.
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Then, Sir, with regard to this re-
moval of untouchability, certain non-
official organisations like the Harijan
Sewak Sangh have been doing a lot
of good work and I do not know why
the Government do not follow it up.
They have appointed pracharaks, they
are going from village to village and
propagating what the Government is
doing and what the Government is
aiming at and how untouchability
should be removed and how they
should treat these untouchables. The
Government has been spending lakhs
and crores of rupees and if you look
into the Second Plan you will find
that a considerable amount of money
is being spent. If the Government
takes into its head and appoints some
pracharaks, =at least one or two in
every district, Government will have
done more work than many of these
non-official organisations which are
actually not working properly. Of
course, I have got my words of praise
for the Harijan Sewak Sangh whith
is doing good work.

Sir, in regard to removal of untou-
chability, the Central Government had
been giving grants to the States for
encouraging boys to be admitted to
the Harijan hostels or Harijan boys
to be admitted to the caste Hindu hos-
tels, But this has now been discourag-
ed. This was done only for two or
three years. I do not know what made
the Government to come t0 this deci- -
sion. I have myself remained in a
hostel where there are caste Hindus
as well as Harijans and both sit and
eat together. Therefore, Sir, I feel that
the Government and the Commissioner
have to see to it that the money that
has been allocated for the removal of
untouchability is properly and more
usefully spent.

Then, Sir, with regard to educational
development, I am glad that in 1958,
about 32,551 scholarships had been
given to the Scheduled Castes, about
5,000 to the Scheduled Tribes and
about 12,000 to the backward classes.
1t is a good sign that these people are
coming up. They know that educa-
tion will be of use to them and will
help them in the long run. But what
is the position with regard to admis.
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sions in universities? Some technical
institutions and universities have been
admitting them but every university is
not admitting the Scheduled Caste
boys. In the name of merit, Sir, they
are keeping away these Scheduled
Caste boys. There is some provision
about 5 per cent. weightage to be
given. But actually that is not ob-
served. We can count the number of
boys belonging to the Scheduled
‘Castes and the Scheduled Tribes, es-
pecially in the post-graduate courses.
So, I feel that the Government should
properly look into these things and see
that something is done.

1931

One thing more, Sir, and that is
about democratic de-centralisation. Of
course, that does not come within the
scope of the discussion today but I
want to bring to the notice of Govern-
ment this important factor, We are
now having gram panchayats, gram
raj; Zilla Parishads are functioning in
Andhra Pradesh and Rajasthan. If
that system is accepted then this work
will suffer. I have got my own fears,
These Zilla Parishads, panchayats and
Block Samitis have got their own
way of doing things. This sacred work
of removing untouchability should not
be given to these bodies. We know,
Sir, that there are parties in every
village and this work will suffer. As
far as possible, this work of uplift-
ment of the Scheduled Castes and
Scheduled Tribes and other backward
classes should be with the Govern-
ment itself and should not be given to
these bodies.

Surt MAHESH SARAN (Bihar):
Mr. Deputy Chairman, 1 must really
congratulate the Commissioner for
Scheduled Castes and Scheduled Tribes
for giving a very detailed report. He
has been good enough to draw our
attention to the drawbacks also, T do
realise that a lot of good has been
done to the Scheduled Castes and
Scheduled Tribes, but it is no use
enumerating the things that have been
done. I only wish to draw the atten-
tion of the Minister to certain points
which require careful consideration.

Dr. H. N. KUNZRU: They will never
receive that consideration.
489 RS__A

[ 23 AUG, 1960 ]

Scheduled Castes and 1932
Scheduled Tribes
Surt MAHESH SARAN: In many
States, for nine months very small
amounts are spent, and hurriedly in
the last three months the major por-

) tion is spent. Let me give some figures,

These figures are for the Central sec-
tor, In Assam, expenditure in the
first nine months was nil and the pro-
posed expenditure in the last three
months was Rs. 2,30,000; Andhra Pra-
desh, expenditure in the first nine
months was Rs. 1,17, 619 and proposed
expenditure in the last three months
was Rs. 11,81,181; Punjab, expenditure
in the first nine months was nil and
proposed expenditure in the last three
months was Rs, 7,42 600; Mysore, the
expenditure in the first nine months
was Rs. 4,700 and proposed expendi-
ture in the last three months was
Rs. 14,85,000. It is no use going on
with these flgures. 'This is the way
money is being spent, There is no
definite programme before States and
there is nobody to look to the imple-
mentation of the programmes. I gave
you these figures relating to 1958-59.
If things go on in this way, I do not
think that the money spent will be
really properly spent.

We find, Sir, that quarterly meetings
are held by the Secretaries in charge
of the State Welfare Departments
which are attended by the Assistant
Commissioner for Scheduled Castes
and Scheduled Tribes. These meetings
are held to discuss the progress achie-
ved during each quarter and finding
out ways and means to facilitate the
execution of schemes. In spite of these
quarterly meetings, we find from the
above that no progress has been made
in the implementation of the schemes.
The six-monthly progress reports indi-
cating the achievements regarding
financial and physical targets received
from the States are received long after
the prescribed dates. So I suggest
that this sort of thing cannot g0 on
for long. One of the Ministers must
be put in charge exclusively to look
to the implementation of the plan, and
each State must be asked to send quar-
terly statements of the work done and
amounts spent, There must be a liai-
son officer who should tour the States
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{Shri Mahesh Saran.}
and see that the different schemes are
implemented.

1 shall now take up the break-up
scheme-wise of the expenditure and
show to you how large sums are being
spent on education which affects few
people while enough is not being spent
on agriculture, cottage industries, hous-
ing and co-operation which affects the
majority of the backward castes. Lel
me take the amount of expenditure
which was to be spent in  1958-59
under the State sector on the welfare
of the Scheduled Castes. They are as

follows:
Rs.
Education 2,37,12,675
Agriculture 8,69,873
Cottage industries 9,90,398
Co-operation 68,448
Housing 67,55,498

These figures show that as compared
to education much less is spent on
agriculture and hous'ng which affect
all the backward classes. My sub-
mission is that this matter has to be
looked into and it has to be seen that
the amount that is being spent is care-
fully allocated wunder the different
heads, and, if possible, more should
!ae allocated for agriculture and hous-
ing.

I now turn my attention to educa-
tion. In addition to the amount spent
in the State sector, the Government
of India is giving post-matric scholar-
ships to the tune of Rs. 2,23,11,675 to
49,962 students. I think these post-
matric scholarships should be given
only to brilliant students; otherwise,
we will be adding to the unemploy-
ment already existing in the country.
More money should be spent on techni-
cal education and efforts should be
made to establish as many technical
institutions as possible. It is desirable
to give scholarships to students who
join these institutions. Primary edu-
cation should be made free, and in the
primary schools, education should be
imparted in the mother tongue of the
students, especially in the tribal areas.
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Now, Sir, land and housing facilities
are the crying need of the backward
classes. Most of the backward classes
have no land and have few houses to
live in, Cultivable waste and other
lands belonging to the State and the
lands available after the imposition of
ceiling in different States must be
distributed amongst the backward
classes and other landless people.
Efforts should be made to provide
better houses to the backward classes
in the villages and towns, I am sorry
to find that the total allocation in
the State and Central Sectors in the
Second Five Year Plan on housing is
only Rs. 9,64,95,504. The amount spent
in 1956-57 and 1957-58 and estimated
to be spent in 1958-59 was only of the
order of Rs. 42,57,359.

Sir, in the end, I have to say that
the Ceniral Government is faking
enough interest in the welfare of the
backward classes and is spending huge
amounts of money, but unless the
schemes formulated are implemented,
the backward classes will not derive
benefit to the extent that we desire.
Reservation of seats in the services,
representation in Parliament, Legisla-
tures, Territorial Councils, local bodies
and gram panchayats and representa-
tion in political organs may satisfy a
few but the majority of backward:
class people can be satisfied only when
they have land for cultivation, decent
houses to live in and proper arrange-
ments for primary education.

Sir, the removal of untouchability is
possible only through voluntary orga-
nisations. There must be zeal, a feel-
ing behind it. People should have the-
incentive to work for the betterment
of the people. Government officials
can do their duties but these volun-
tary organisations believe in the ve-
moval of untouchability. There is a
lot of interest that they take in it;
they go about, at great disadvantage
to themselves, doing these things.
Therefore, I think, that the only way
to remove untouchability is to work
through voluntary organisations, and T,
therefore, think that enough money
should be given to them for this pur-
pose. Thank you, Sir.
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Dr, H N. KUNZRU: Mr. Deputy
Chairman, Sir, I am very glad that
the Home Minister convened a con-
ference of the Ministers concerned
with the welfare of the Scheduled
Castes, Scheduled Tribes, etc. recently.
I hope that effect will be given to the
resolutions that were passed in that
conference. The decisions of that con-
ference can have no effect on the wel-
fare work in the current year except
to a limited extent, but I do hope that
the record for 1960-61 will be appre-
ciably better than for the past years.
I suggest, Sir, that in view of the good
beginning that has been made, such a
conference should be convened every
year. The record, whether we look
at the financial expenditure or the
results that have been achieved or the
awakening among the Scheduled
Castes and Scheduled Tribes is not
eommensurate with our expectations
but why is it so? It is because the
Ministers in the States and their offi~
eers look upon this work as much less
important than the other work that
they are entrusted with. If 5 confer-
ence of the Ministers concerned with
this matter is convened every year, 1
hope that we may expect to achieve
better results in future.

Sir, may I draw your attention to
the two suggestions made by the
Speaker in the Lok Sabha the other
day in connection with the discussion
of the Report of the Commissioner for
Scheduled Castes and Scheduled
Tribes? He said that it would be
desirable to discuss the Report soon
after it was presented {o the House.
He also suggested that before the
Report was discussed a Committee of
the Members interested in the welfare
of the Scheduled Castes and Schedul-
ed Tribes and the Minister concerned

should meet and go through the Report i

so that the discussion in the House
might be concentrated on the most
important points. Sir, I respectfully
commend these suggestions to you and
1 hope that they will meet with your
acceptance.

I should now like to say a word
about the work done in the course of
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the year 1958-59. It is good—that we
should discuss the Report of the Com-
missioner every year. I think it would
be true to say that both the Houses
have as a rule discussed his Report
but I think that better results will be
achieved if the Report was discussed
in the various State legislatures also.
I ventured to make this suggestion
last year but I do not know whether
the Home Ministry asked the States to
see that the Report was discussed in
their legislatures. It is not enough
that the Report should be presented to
the Legislative Assemblies and the
Legislative  Councils, The Minister
concerned with the matter should him-
self move a motion to the effect that
the Report be taken into considera-
tion and I think that the States might
well follow the suggestions made by
the Speaker in regard to the consi-
deration of this Report.

Sarr  BHUPESH GUPTA (West
Bengal): In our State they do not like
to discuss anything.

Dr. H. N. KUNZRU: Your State is
one of the most distinguished States
in India.

Surt BHUPESH GUPTA: Under the
distinguished leadership of Dr. B. C.
Roy.

Dr. H. N. KUNZRU: The record in
this respect is very poor. It has al-
ready been pointed out that the Com-
missioner’s Report has so far been dis-
cussed only in three States but hon.
Members de not know when the Re-
port was discussed. The Report for
1955 was discussed in one State in
December 1957. In another State the
Report for 1956-57 was discussed in
February, 1958. In Bombay the Re-
port for 1955 was discussed only in
the Legislative Council in, I think,
1957 or 1958. This is most unsatisfac-
tory. Consideration of the Report two
or three years after it is presented
can do no good. What is necessary is
that theeReport should receive the
attention of the legislators as soon
after its presentation as possible.
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I shall, Sir, only say a few things
before I sit down. In order that the
organisation over which the Com-
missioner for Scheduled Castes and
Scheduled Tribes presides should work
efficiently, it is necessary that he
should have a number of workers tfo
help him in his task. Now I think
the Government of India agreed in
1957-58 that the number of Assistant
Commissioners who had their head-
quarters in the various States should
be increased from 7 to 16 but only
three more posts of Assistant Com-
missioners have been created. Six
posts are still in abeyance. I suggest
that in order to enable the Com-
missioner to colleet information
speedily and also to evaluate the
work done, the Government of India
should allow the sanctioned staff to
be recruited as early as possible. I
have referred to the question of eva-
luation of the schemes. This is a very
important matter. It is no use telling
us year after year how much money
has been spent. Even that shows that
a large part of the money allotted for
this kind of work remains unspent
year after year. But it will be more
instructive to us if we know what
effect the money spent has produced,
what schemes have been properly
worked out and what the reaction to
these schemes among the Scheduled
Castes and Scheduled Tribes has
been. But no proper evaluation can be
carried out unless the Commissioner
has the number of Assistant Commis-
sioners sanctioned By fhe Government
of India. I think this is a matter to
which attention ought to be paid im-
mediately so that this work might be
attended to without any delay.

I should like to say a word about
the effect of the Dandakaranya sche-
me on the tribal people living in the
area. It is well known that that area
was largely inhabited-—perhaps inha-
bited exclusively—by tribal people.
The Dandakaranya scheme will affect
about 14 lakhs or 45 per cent of the
tribal population in that area. Fair-
ness and justice require that full at-
tention should be paid to the needs of
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these Scheduled Classes in connection
with the development' of this area.
Any facilities in the shape of medical
relief or good water supply or schools
should be available to the Scheduled
Tribes also.

I understand from the note on the
subject that appeared in the Vanya-
jathi of April, 1960 that this is not
being done. It is said in this note
that amenities like tubewells for
drinking water, good houses, schools
and hospitals, ete. will be provided for
the displaced persons in labour camps
on the road side and the newly set-up
villages. The Dandakaranya Develop-
ment Authority do not appear to be
inclined to provide all these facilities
for the tribals who are working in this
area or those who will settle on the
land reclaimed by the D. D. A. Now,
Sir, this is a serious matter. I do not
know how we, who claim to bring into
existence a socialist economy, can re-

fuse to take into account the
needs of the tribal people in an
area that is Dbeing developed

with the money of the people of India.
I think this matter requires urgent
attention. There is already discon-
tent among the tribal people, because
their needs have been neglected so
far. But if this neglect is persisted in,
the Government of India will have a
very difficult question on their hands.

There are only one or two more
points that I should like to deal with
before I sit down. I do not want to
repeat what the other Members have
said about the progress of the expen-
diture. It seems that the State Gov-
ernments feel that they are being eri-
ticised year after year for failing to
disburse the money allotted to them
pro rata every year., They have now
thought of giving the funds to the
disbursing authority as quickly as
possible and then claiming that the
financial target has been  reached.
Now, Sir, the money allotted for Cen-
trally sponsored schemes and the
schemeg jn the States’ sector may all
be spent, but how will it be spent?
It will just go down the drain. It will
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not be of the slightest use either to
the Scheduled Castes or to the Sche-
duled Tribes.

Lastly, I should like to draw the
attention of the Government to~ the
way in which they are treating the
non-official organisations, whom they
are helping. I recognise that Shri
Datar has simplified the procedure
and is now trying to see that these
organisations, which are doing good
work, receive a portion of the grant
approved by the Government of India
every quarter. But there is a condi-
tion attached to it, which creates
difficulties for non-official organisa-
tions. Every six months they are
asked to submit an audited report of
the accounts. Now, the money, say,
for the second quarter may be receiv-
ed about the middle of July. How is
it possible for any organisation to
spend the whole of the money by the
end of September and submit an
audited report on the expenditure in-
curred? 1 do not think that this con-
dition is either necessary or desira-
ble. After all the organisations that
are being helped are reputable and
are of an all India character. If they
fail in any particular year, to use the
money for the purpose for which it
was given or to work efficiently, the
Government of India can take action
next year by stopping their grant. It
is no use making their task more diffi-
cult by asking them to submit an
audited account of the expenditure a
few weeks after the amount has been
given to them. i

There are other points to which I
should have liked to draw your atten-
tion but I would only say that the
- progress that has been made is very
disappointing, whether you consider
the establishment of new forest co-
operative societies or the work in the
multipurpose blocks or the progress
made in connection with the Tribal
Advisory Councils. One is filled al-
most with despair. 1 wish that the
Government of India could make the
States realise their duty to a much
greater extent than they do at the
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present time. What are you to say
when schemes, for which the Govern-
ment of India is paying all the money
that is required, are not carried out?
If you look at the Report of the Com-
missioner, you will find that only 26
ver cent. of the required expenditure
has been incurred. This is not a
satisfactory state of things and the
Government of India, instead of plac-
ing this Report before us every year,
should see that the States carry out
their duties, so that the Commissioner

could have a better stoly to tell us
next year.

st qto aTo 1AW : T fqaz &7
IR g FA G, AT F;T F 0 gH
WA Wi FaR § 73 7 39
FEN O3 & HEiw Fg agd a9
Ay § AR T S A @
F& & A9 g W 2§37 AR
FL TR A qqTFEG T 7
¥ Y E AT ag g g AT A
T dmw swew W dewe-
m%mﬁwﬁmmwgﬁt
faar s @, sg wwer § A4S v
§ | ST {IE WRT AN A A Y

faeka @y & 1 &Y ag wmar
gt T & su ¥ feae
FH OgW o R Al g g
W AAMATTT FY g7 @l »
T qUER SEETd GO Y a1
¥ & =g :

§q A% FATL ATET F F FT
q&TE & a9 a% 9g 91 " g3y
fe ag w=gr s FT WE, IR W
ot ismard@ g 1 e,
UE YIT T TSE F A N §
TS HT ARA A F FA@T ST £
G g TFar | FFATT FY AY AT
=nfgd ag faomiy a8t o} 59 a9 &y
foye & =g fpgr mr & 1 @
T g1 g T Sy ey
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[ gio ate Trww]
At F AR T w oTaE &
agfaa afeat @ gwfa & f@
9 2 |

afs & & AT W9 IAT FAT
ey & @ s IWiq w1 &9 § q9T
gara &, #ifE afz mias a3 § 7
T FX A1 wegeaar &1 W
& wvar & v B qara 9w arfes
. wraree  fearg :

“A great deal of legislation has
been enacted for dealing with the
problem of socia]l disabilities of
.Scheduled Castes and progress-
ively, administrative arrangements
for enforcing these legislations are
being improved. Such social dis-
abilities as remain are to a large
extent due to economic backward-
ness. In programmes for the wel-
fare of Scheduled Castes and other
backward classes the first priority
should be given to economic deve-
lopment programmes.”

fFgaaa ¥ QAT g ! A A
9 faerdt & S St T & AT
¥ Hemg & 99R QU I ¥ O A%
a® ¥ W e T fear smar
TN G qigF AT § 38 FoY
wF Ao f7q 1 9 g 9ad & fas
% Y 797 @9 g7 | facfry o anfes
HESAT ¥ £ FOT &0 A A 49 aF
¥ 50T 99 @9 g9 § 9K fedw
Nt & T § FAT FOF G ST
¥ AT Yo FIS TG @F I | qY T
¥ Y0 FOT TF I § | T 4 ATIF
wrr #§ faw Qoo FAT TR AR
foeg m & 1 22 FOR T Gt 9
e g # A9 g 4 | §W IH
gara AT # faw & FO9 9 AT

HT g7 & | THY a7 g9 gN § WfE
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9 ¥ faar #1 Fw A gar
gAY AT ¥ O AT { Lo FUE
Tqar wfaF faar T 9} 39 fme &
JT AT § FH § FH 4o TT oo
FIE TIGT WL FA1aT 247 ST =wfad
Y eqrfaw Fvw F 39 QT F AT
I THT 300 FUT 69T FLA FT T
# g Hifs 9% ¥ @ §9r &Y @9
g arem FE § ) 9gF a1 GEy @ F g
AT & A ST TG grar § a8 WY A1y
F famr gt & 1 wfrea< A7 fogid &
FaTar T & fF ag W @ 9 2
A AG 5 a8 a1 A Qv § ) E

| 3T EAHE T TG T T d9 I

ifed | foave & %2 sg ag forar waw
& & are & a5 go, (¢ WAl ¥ Ak
a1 W X & 7 frar ok g
wEH § 9y dar @ I} faar | QY ag
$7 fra g =T SuFT FrET A4 g
g TEHT W FoqAr T G § )
TF AT gEd g ) Foe #§ fom §
& o & a5 &Y, i T & dav @
TE gAT W Tew A G IT 4y
F A 19 T 99 F I Q@AY
§ ar IgE AT Ig grar & i e
ST 3 &t ghdt g ofar i Ed
qaaefy  geer #rowrfa # 7 foE ®
feraT mar § 1

qr ¥ g A @ mifgw s
w1 arafed A wfed 1 2 g sww
S F, A IAW Sl A ST
dr anfed | @ AR F A g v
R 5 oa e feRT ¥ e geed
TF 79§ a9 Y { A ol o
TF AE T AT Awfgd | Gy fr
qEr 19 ], @} S § dar @ oF
TS AT Afgd i TR g
HTATAFAT & I T F1H F F9oe Fe
AR Aeges s vt ga §
Tg SIY g0 AV FT CIAT ST B SwHY
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3 ET ¥ g A AgT  qraHar

g

A g fr me-waT
g g zo fag wesal & X 9@e
F7 %3 Y frato 7} frar ST & A%
w4 wgfag aifaal & mfas 9ty
& erled gd QR 74T L aHq § | s
T g7 FfoF AW a7 F e &
R A faar T g .

“The working of the Communi-
ty Development and other pro-
grammes should be reviewed in
.all States with a view to ensuring
that these make the maximum
contribution to the welfare of the
backward classes and that the spe-~
cial provisions for these groups
are utilised to the best advantage.”

ar A AT & fF g g 9T
e} § I T A1fgd HR I @ -
HA FEAT =T8T | ‘

forar & ary & w5 ol Y v @
q 7 AN 7 98 § amew aoE
oy @ & | gafag 7 fedom o @
FgaT =g g, faws 912 § cea arad
qTHA WA g

go dfo THo Hro & Y fRale A
faar g f5 (] mmde o Sfear &Y
MaE At & &g, ot fF
ifrafr, ag, afsfar & fag @,
¥3g @Mt ¥ gt & o g &
138 AR 7 gy oy man o) R
sfrat &1 faee forar mar g g
AT I H qege T & 9K | ag
forg fo 7 faalt ot &, IR CEgE S
& e §

TG AT feraa Y ¢ 1 #er QU
A e IS A &

| 23 AUG, 1960 ]

Scheduled Castes and 1944
Scheduled Tribes

qarar § ARG go dro THe o WY
foié & ot god ar § foer mm @ 0
geye ¥ wed ¥ TrgaraAT GREA A
{ 9@ }E BT UL WYY FEE
dai & 4 AT F Y BT S0
dfrFae W1 ¢ g RRY d9uE 9
forg ome foEa A fed 3@ @
HITAT 0T | PR¥e-4s H o gfragr
g7 I RIS HT qiaw B 333 qEEH
¥y fgw ¢ d3IeS Free AR 3 ASTeE
2TEST § AT I AT | Ao To Yo FE-
TT A o F Y Y FgTee T & I 14 |
/Y Lo F Efafor ader § ey e
¥ ¥ fash © 77 7 7 wiwedz gfced-
Fz gt ¥ Qo qree" # ¥ fad
22 AT T4 T AT §,R%3 FAA A
qred ¥ st faw wl @vr far o ar
AT T F AW T T9@T § AT 4G
ag AT FTTHT & ATIH ERIT | L AYL-4S
¥ o dto qao & ¥ {,00% NEH &
ferdt 3¢ fimem fod o o frdh gRo
deges Fee W (Y G IR
& mefry &7 fawrfa &t % | Fawe
fefa el ¥ 97, (eve & efwgm
# peg InieErd & ¥ faw { gredt
Y famfor 8 w§ 1 Y 7 fafre awE
§ T F T AR E R ag W A
R W I FF T FF T T
Fo AT |

- & ¥ g ag g R seaman
wit | 7 S & | TR Tl g
g ¥ aw far § fF Y dewe
TEYTAAT T Z&T AG AT ITHT GTHIL
wEE TE M | AT THHRT HYH T T T
g =g 1 § ag Y AT FIAT 1T
g fr nft 7 el 3 Fm @ AT 1
I 37 At A g & g 7 e
qEFY e §F SO SHT AT
arfed A g T H JEET e
w0 wifed )
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[=fr qio aTo Tis W]

# fafreex amga & FgT W@ §
fo seqmar @ @ =fed, s
oiq ®w gt wrfgd 0 #
T’ oAl wem fF oW am A
TER A AR & N FH g @
Y ooow HE A T q @
oY &% & W § /e e fafwex
AT &1 FH AN AT AG JATAT AT
o ge o fgie 3 snfgd f fea
forctrer & gomegm 7t €

Q@ T 98 T & & uw S
qaeux fafaedy &1 fagtor sT Tnfzd
# ug 7§ g 5 gy fow gl
¥ g @ o1fed afes 99 an &
fa g =1fgd 1 Yy 1o ¥ warw
¥ g T 7 Fefefaenw fafwdy
F Y AW § ST T A TEA =ifgd |
& gL aw, o gfem &, afeara &,
ot fR gu € 9% AR & T FQ
g T g 1A @@
F IR oHA S qE ¥ FAT AT
T e £ {5 earieee 92 gy snfed
TR g 1 ;ifvd § T HAT T |
qEIEAT T W AERAT g7 QAT A
qE@ JUTHY qX FAAT ATiEd WL gun
gﬁaﬁ%uﬁaﬁﬁ%waﬁtm
¥ s g wfgd

a0 aw ag @ fF Y 7 g s
§ St Y ;Y gfeend faert nfer
HETSE qIHTL 7 39 a7 Ig7 A=y
FIW ISWAT § | JT ATGH! I8 qATE A
T A W 3 WfEd fr G &
F AT FE G & 78 F=w

ST =A1EE | 9% o o e
FAT AMfed W) 39T foir Fiedeyam

¥ sdfede T Wfgg |
(Time bell rings.)
# STRT wE FEar § ) A9 gqrew

o R fv fefefadam fafes &
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T gr & 97 F W A fAad
afgd |

Mr. DEPUTY CHAIRMAN: Mr.
Rajabhoj, your time is up.

ot gio Ao IR : AYT, IaX

R WX oW § S s (@

B gy wafeat a4 § S qfads &

gfemt it 7t fod o @ St s

2 St qxg F 9 T T7g F9A7 1% |
(Time bell rings.)

# @cH BT E | AR |

Kagasanrs KALELKAR  (Nomi-
nated): Mr. Deputy Chairman, I do
not want to take much of your time.
My feeling is that although raising
the economic status of the Hari-
jans is a highly desirable thing,
it is not going to solve the
problem of untouchability. The
Harijans and all the other backward
classes must be helped economically,
especially in education. They should
get better deal in Government servi-
ces. I hold that there should be no
statutory reservations whatsoever in
Government services, but a generous
preference should be shown to the
backward people in all Government
services. That is my view.

S Qio ATo THMIN : T gH AN
FET TTAT, FAT AT F AW AT AT
T g% FASAA(GE § 99 TH THH

QAT &0 8, qG A T AW A
aET |

KAKASAHEB KALELKAR: But
my chief point today is that untoucha-
bility can be tackled only if we take
a special—particular—problem in
hand immediately. My suggestion is
that along with the help given to the
Harijans we should take up the spe-
cific problem of bhangis—the sca-
vengers. My suggestion is that
no man who belongs to the
caste of bhangis should be allowed to
do the bhangi work. He should be
positively debarred from doing that
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work. After all, the bhangis in India
may be a few lakhs living in the cities
and towns. Just as we had the
saranarthis—the  refugees—and we
tackled their problem, so also the
problem of settling a few lakhs of
bhangis in other fields, in other em-
ployments, is not a difficult problem.
But first we should make it a rule
—whether the bhangis like the policy
or not—that no man who belongs to
the caste of scavengers is allowed to
do that work. He must be debarred
from doing scavenging work. He
should be given some other work. As
for latrines, let society manage that
problem as best it can jn other ways.
If they are anxious gbout cleanliness,
let them get other people to do that
job and let them then pay for that
work as much as they like. Let them
take care of their own health and take
the aid of science, but the bhangis
should be debarred from doing that
work. At the same time no bhangt
should remain unemployed. Every
bhangi must be given some gainful
employment somewhere.

4 p.M.

The other point I want to make is
that all the money spent on the pro-
paganda about the removal of un-
touchability is a huge waste. When
the Government spends its money on
the propaganda for the removal of
untouchability, it becomes a mechani-
cal propaganda; it does not help in
any way at all. All propaganda must
be left to people who are fired with
the desire to remove untouchability.
Today, the sacred programme of re-
moval of untouchability has drifted
into the hands of the Government
and it has become more and more
mechanical. It must be left to those
who care for social reforms and reli-
gious reforms. Therefore, a lot of
money—and more money—should be
spent for the upliftment of the Hari-
jans, especially for their education, in
co-operative societies, in better hous-
ing etc. The money for the propaga-
tion for the removal of untouchabi-
lity should not come from the Govern-
ment; it must come from the public,
and it must be a separate non-govern-
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ernment should have nothing to do
with it. Otherwise, the Government
spoils it, as it has already done.

Gov--

These are the two points that I
wanted to make.
Surr BHUPESH GUPTA: Mr. De-

puty Chairman, in the Report, 1 was
interested to read certain rather un-
important matters but from what I
say later, they would seem important
matters. On page 13, it is stated:—

“In so far as the Union Govern-
ment is concerned, the position re-
mained the same as indicated last
year except that Shri B. S. Murthy,
who wags previously a Parliamen-
tary Secretary took over as Deputy
Minister for Community Develop-
ment and Co-operation.”

Later on, in the following pages we
are told how many members of the
Scheduled Castes and the Scheduled
Tribes have become, by the grace of
the Congress Government, Ministers,
Deputy Ministers and Parliamentary
Secretaries. It is an interesting news
no doubt but we might as well be
spared the trouble of being given
such news through a Report of this
kind. They are important for others;
we can do without that news.

Mr. DEPUTY CHAIRMAN: It is

not meant for you; it is for somebody
else.

Surt BHUPESH GUPTA: It is quite
right. It is news to the country, We
are living in a state where if a Sche-
duled Caste member becomes a Minis-
ter, it becomes néws to the country
and we can understand where we are,
In this connection, I would draw your
attention to an incident showing how
we treat them outsidee Mr. S. V.
Ramaswamy went to the Kanyakumari
Temple in the Tirunelveli District to
offer prayers and the prasadams were
thrown just into his hands and the
priegt could not put them himself
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into his hands in the normal way. 1
will just read out from the Indian Ex-
press dated the 31st December, 1959: —

1949

“When he expected the priest to
place them on him, he just hurled
them at him.”

Then he said:—

“Though untouchability had been
abolished statutorily and though the
Constitution declared that all men
were equal, the principles of equa-
lity were far from implemented in
their totality.”

“I went there as a humble devotee
taking away my shirt and every-
thing.”

And he was treated in this manner.

Sert T. S. AVINASHILINGAM
CHETTIAR (Madras): May I point
out that he has not read the reply of
the Home Minister of Madras who is
also the Minister for Religious Endow-
ments? Did he read his reply?

Sart BHUPESH GUPTA: I will not
spare the Tamil Nad Minister because
a Central Minister has been rather
harshly dealt with by the Madras
Government, and I am coming to that
point.

The conscience of man would be
shocked by incidents of guch a type
even after the passing of the Untou-
chability Act. Mr. Ramaswamy pro-
tested against it, and he did the right
thing. Speaking at the Madras Law-
yers’ Conference at Nagercoil, he
drew the attention of the country to
this matter. Then, how did some peo-
ple in high positions react? How did
Mr. Bhaktavathsalam, the Minister
for Religious Endowments and Trusts,
react over this matter?

Dr. SurimaTt SEETA PARMA-
NAND: Does the conscience of man
get shocked by the events in Tibet?

Surr BHUPESH GUPTA: No, no,
Dr. Parmanand’s conscience at the
moment is misplaced,
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I just point out that Mr. Bhaktava-
thsalam—it is there in the paper—
took note of it, and do you know how
he reacted? He said:—

“The practice was the right prac-
tice. It is according to custom.”

And he justified this gross practice
of untouchability in a temple 1n which
a member of the Union Government
was involved and was a victim of that
practice. Nobody bothered about it.
I do not know how. I wanted to draw
the attention of the Home Ministry to
this. They should have done it.
Nothing escapes my eyes sometimes.
We happened to table a number of
questions in both the Houses. I got a
question tabled. But on some ground
or other, it was not admitted. Today
I got a chance. I wag Wditing for a -
chance and I am on my legs. Nobody
bothered about this incident; the
Home Ministry did not bother about
this, I should have thought that the
Home Minister of the country would
come and make a statement, look into
this matter and set things right be-
cause it is not merely a question of
practice there. It was a ques-
tion of clear viclation of the law
that Parliament passed. Who pulled
him up? Did anybody pull up Mr.
Bhaktavathsalam, the Tamil Nad
stalwart, the practiser of untouchabi-
lity and the champion of untouchabi-
lity? It seems that in the wider Minis-
terial circles, there are not merely
quarrels and group fights; they even
take to untouchability as against each
other. That is what I find. One should
have thought that the Congress house
had been set in such order as one
Minister would not practise untoucha-
bility against another, would not justi-
fy such a practice being made against
another. At least, we should have
thought that this was not done. There-
fore, I think Mr, Datar must have
made enquiries about jt and I do not
know what he has got to say. I would
like tohear from him because today
we have got a chance to call upon the
Government to explain why it remains
silent over this matter, especially
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when one State Minister violated the
Directive Principles of the Constitu-
tion and spoke against the spirit not
only of the nation but against the law
of the land. What have you done to
him? I know how you treated others,
the small Government employees. But
what have you done to him is for you
to explain to this hon., House and to
the Chair.

1951

Now, Sir, let me pass on. Here
again, I can tell you that letters were
sent by Swamy Anand Thirth, a re-
gional officer of the All India Hari-
jan Sewak Sangh, pointing out that
such practices went on in that part
of the world, that such practice of un-
touchability existed there, I should
like to know, not from the Report so
much as from the Government, as to
what they are doing to abolish -un-
touchability. Is it a question of spend-
ing some money? Is it a question of
just making certain allocations? If it

were so, then with the amount
of money that the Government
possesses, spends and squanders

untouchability should have disappear-
ed a long time ago. Has the position
improved? That is not so. More money
does not solve the problem, And in
fact, some hon. Members have pointed
out in this House that monies are
wasted, defalcated, and pocketed be-
cause some people think that it is bet-
ter to fill up their pockets than to
solve the problem of untouchability.
It is not done. Therefore I think it is
not merely a question of propaganda
also. I do not know what type of pro-
paganda literature the Government
produces. If it were the Information
Ministry of Dr. Keskar, I can tell you,
the less the propaganda, the better,
because the propaganda is always ins-
pired from the All India Radio. I do
not know about the Commissioner’s
propaganda. Sometimes I would like
to see the kind of thing that they
write. I have no doubt in my mind
that the members there are interested
in doing something good abouf it. But
the problem remains and untouchabi-
lty is far from remote, Why is it

+
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so? Is it because some people are in-
herently of a very bad nature? No.
1t is because the social set-up some-
times keeps it alive. I cannot think of
removal of untouchabilify without
going into the economic and social
questions. In order to get rid of un-
touchability, I would like these peo-
ple, these Scheduled Caste people in
these slums of poverty and destitu-
tion, to be ushered into a better life,
into a kindly situation where they will
have the courage themselves to fight
against others and for conditions con-
genial to them. We are not doing
that. Unless the agricultural labour-
ers and the Harijans in Andhra, for
example, are socially, economically
emancipated by giving land to them
and are released from the clutches
of landlords and money lenders, I do
not think we can abolish untouchabi-
lity. Why, because it is the money
lenders and the landlords who flourish
on this kind of evil practices of un-
touchability. It is these people who
not only make money but want to
keep the masses, millions of people, in
abject social backwardness and pover-
ty so that they can continue their
exploitation. And that is why we
find that these people are occupying
strategic positioms in our rural life.
We are not in a position despite our
best intention, to make much head-
way there because we come up against
social barriers created by the village
exploiting classes, the big landlords,
moneylenders and so on who very
often belong to upper castes. I am not
blaming upper castes as such but
these are the people who use untou-
chability as a weapon to make their
economic exploitation easier. There-
fore it is important to strike them in
the most violent form, not in the phy-
sical sense, but at the root of this evil.
Assault must be made in order to de-
molish this horrid system of untou-
chability. Are we doing it? No. We
are not doing it. Go to Andhra, go to
any part of India, you will find vast
masses of humanity with great aspira-
tions and hopes, still living in squalor,
sorrow and misery. You will find that
there is none to administer their dire
needs. You will find them living
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under the shadow of the landholding
classes and the village exploiters.
They have never heard that an Act
against untouchability has been pass-
ed in this Parliament and while this
Act has to be implemented by the
Government, vested interests come in
the way. They stand in the way.
They prevent implementation of this
measure. Are we going to strike
against these vested interests or mere-
ly indulge in shadow-boxing by pro-
ducing some report or Tooking at each
other sitting, shall we say, in an ele-
gant conference at Delhi? Dr. Kunzru
wants conferences because he is a
man of conferences. How many con-
ferences he has attended in life I do
not know. I can quite understand his
interest in conferences because being
a man of conference Himself he would
like more of conferences. The point
is that these conferences, with cold
drinks or hot drinks and getting adu-
lations, cannot solve the problem.
They may touch the Home Minister’s
feet as many times as they like when
they come to New Delhi but they
cannot do away with untouchability
in the country-side until and unless
we go to the basic root of the problem.
Therefore that is another important
point, '

Then, Sir, economic questions have
also to be taken into account. It is
very very important in areas where
5% crores of our brothers and sisters
live in conditions of abject poverty.
There economic measures should be
taken; they are not being taken. Now,
a certain top-heavy administration is
created to administer the funds. It is
very very important that we draw
from the Scheduled Castes and Sche-
duled Tribes people who will adminis-
ter their affair, who will run their
show and administration there.

Bir, the Prime Minister said the
other day that in Congo Belgium did
not produce even half g dozen people
to administer themselves. I  would
like to know from the Congress Gov-
ernment why are they so slow in tea-
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ching the members of the Scheduled
Castes and Scheduled Tribes to ad-
minister the affairs of the State. What
has come in their way? The progress
is slow and everybody complains,
whether he sits on this side of the
House or on the other side of the
House.  Therefore, this is another
basic question.

Mg, DEPUTY CHAIRMAN: That
will do.

SHrr BHUPESH GUPTA: I am
watching the clock. Because I wrote
to you and I must keep my word.

Then, Sir, in their own tribal areas:
they should be given their democratic
rights. Do not have a patronising atti-
tude towards the members of the
Scheduled Tribes and Scheduled

Castes. They are also very proud
people. They have got a robust com-
monsense. They want that you not

only give them small mercies but as
you have seen you have to form a
Nagaland—they "are not very advanc-
ed people that way-~they want to be
given statehood within the framework
of the Constitution in order to help
them to grow. Therefore, we must
take that into account also. They
want the right of autonomy and the
question is looming large, and as time
passes it will assume more and more
urgency.

As for the other things like the
question of constifuencies, panchayats
and other things, I need not go into
that, These things cannot improve
until and unless the barrier ecreated
by the village vested interests is re-
moved. The panchayats are there,
again manned by rich people. Sche-
duled Caste people and members of
the Scheduled Tribes stand on side
lines when these people carry on
their deliberations. That is the posi-
tion.

T do not wish to say anything about
this voluminous Report

Mgr. DEPUTY CHAIRMAN: That
will do.
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Surt BHUPESH GUPTA: I am fini-
shing . but I think it is not mere-
ly the task of the Commissioner, it is
the task of the Government to review
the whole situation, come to grips
with the basic question and after the
experience of thirteen years’ indepen-
dence formulate such policies as will
enable us to strike at the root of these
problems.

Kumart SHANTA VASISHT (Delhi):
Mr. Deputy Chairman, Sir, I have the
honour of beitig -aSsociated with a
little of Harijan and Backward Classes
work. There are various difficulties
which we the people of Delhi face
which I would like to place before
you for the consideration of the Gov-
ernment. ‘ .

Sir the proposals regarding the
Third Five Year Plan have been sent
by the Delhi State Government to the
Government of India. The provision
for the Second Five Year Plan for the
Delhi State region wag about Rs. 21
lakhs. The proposals for the Third
Five Year Plan as proposed by the
Harijan Welfare Board and the Back-
ward Classes Board come to Rs. 70
lakhs—Rs, 60 lakhs for the Harijan
welfare programme and Rs. 10 lakhs
for the Backward Classes, It has un-
fortunately been cut down to Rs. 37
lakhs by the Delhi Administration. It
has been further cut down by the
Planning Commission to Rs. 21 lakhs,
the same figure as was there for the
Second Five Year Plan. You can very
well realise that this figure with the
increase in Delhi’'s population and
with the immigration of people from
other parts of India into Delhi cannot
but be very very inadeguate and I
feel that this will not easily meet the
needs of the people.

In the Plan, the Harijan Welfare
Board, which is really the executive
and advisory authority for implement-
ing the schemes, provides almost half
fthe money for the housing schemeg of
the Harijans and so on. But the
Government of India decided
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vears back—and that policy is still
continuing—that the entire money
should be spent in the rural areas of
Delhj for housing and not in the urban
areas. As you know very well—and
I think any hon, Member who passes
along the roads of Delhi knows—that
the large numbers of huts in which
mostly Harijans and Backward Clas-
ses people live belong not only to
Delhi people but also to people who
come from various parts of India.
better
housing facilities. These colonies or
jhuggis or huts' make perhaps the
ugliest slums of Delhi. In these huts
live mostly sweepers and scavengers
whose living conditions are extremely
unhealthy and insanitary. These are
the people who keep the whole town
clean and tidy but there is no clean-
liness in their own houses. The Gov-
ernment of India at that time decided
that the money cannot be spent over
urban housing for Harijans, it should
be spent in rural area over housing,
sanitation and other things connected
with housing schemes. You find hous-
ing problem more acute in urban areas
than in rural areas. The rural hous-
ing plans of the Harijans and Back-
ward Classes are almost the same as
for other communities. But in the
towns you see these slums all over
Delhi in extremely deplorable condi-
tions. It will be very much appre-
ciated if the Government reconsidered
their policy and decided that wurban
schemes may also be included in the
rural housing schemes. Their policy
is that local bodies would take care
of the housing schemes but none of
the local bodies have enough money,
as has been our experience during the
last two Five Year Plan periods, to
implement these housing schemes for
the purpose of housing the Harijans in
the urban areas. Neither the New
Deihi Municipal Committee nor the
Delhi Development Authority nor
even the Corporation- has got enough
money to really do away with these
slums and make proper housing
arrangements for the Harijans in the
Delhi city itself. So, this iz a very
acute problem which cannot be solved
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even in the Third Plan period and
there is not enough money. Even
when money is provided for, somehow
or other, the machinery works in
guch a way that housing arrangements
will be made for the middle-class
people and for the lower middle-
class people, but the Harijans or the
sweepers or the Municipal employees
or the lowest income group people
will not really get any aid. We are
really so biased that the other peaple
get a little more aid than these Hari-
jang or the backward community.
Therefore, I feel seriously and sincere-
ly that this housing problem is of very
great importance and if it is not really
tackled, these slums will grow. People
eontinue to come here from almost
all parts of India, from Rajasthan,
Poona, Maharashtra and from the
South, etc, You can see in any single
colony people from almost every part
of the country, in different costumes
and with different customs and tradi-
tions and they live in these huts
which are extremely bad and insani-
tary. They do not have even enough
drinking water; they have no drains
nor any kind of disposal of dirty
water, etc. They really need much
more attention than the housing
scheme for the rural areas.

Another problem that I want to
mention to this House for consideration
is about the backward class people.
They have a story of their own to
tell. Many years back, Sir, the Back-
ward Classes Commission, headed by
Kaka Kalelkar, came to Delhi as it
went to all other States and they
collected a lot of data and question-
naires about the conditions of the
backward classes people, but even
years after that Commission came
and even though some provision was
there in the First Plan as well as in
the Second Plan, for helping the
backward class people, the backward
class people were not recognised as
such in Delhi, and it is a pity that
these classes were not recognised
thoush there was a Backward Clagses
Board in Delhi and even the Commis-
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sion came here. (Interruption,) The
Commission came to Delhi; there was
a Backward Classes Board in Delhi
and so on, but unfortunately the back-
ward classes were not recognised in
Telhi, in epite of the fact that there
was that Schedule giving the lists of
these backward classes. The Govern-
ment did not even recognise them as.
backward classes. So, a very big
struggle went on between the Delhi
people and the Government of India
in regard to recognition for the Back-
ward Classes for whom so many pro-
visions had been made in the Five
Year Plans and other schemes. There
was a very very long talk between
the Government of India and the
Board members and other backward
classes and federations. They all
landed in the Chief Commissioner's
office. He spent about an hour or so
making at least 20 phone calls to
the various Government offices in
India and at long last these classes
were recognised. In Delhi, Sir, their
population is roughly 12 lakhs out of
the total of 20 1lakhs. There are
villages and villages in Delhi where
vou tind only backward class people.
Of course, some of them are very
well-to-do and rich people. But
educationally they are not so forward
nor socially. For example, the com-~
munities who do fishing work and those
who are working in very small gold-
smith shops or silversmith shops and
their small children who sit there and
people who display this ‘Bandarwale-
ka-tamasha’' and all that, they do not
sent their children to schools and they
are also socially backward. I there-
fore feel that they really need some
more attention.

Then, Sir, some money should be
provided for legal aid. There are so
many evictions of the landless labour
from their lands. At present there
is so little money for providing this
kind. of legal aid to the Harijans. It
is anything buy sufficient, It is just
about Rs. 5,000 for legal aid and for
publicity. It is not at all enough.
They are now spending about Rs. 7 or
Rs R thonsand per year for giving
scholarships for technical education—
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as typists and stenographers and some
other kind of polytechnic education.
You can very well imagine how far
this paltry amount can go to heip
those 12 lakhs of people in Delhi,
This {5 rcally mere like a joke rather
than any welfare schemeg for these
backward classes who are in  such
large numbers and in a very bad con-
dition. Therefore I would request
the Government to kindly reconsider
these things and all those schemes
which are provided in the Five Year
Plans should also be properly imple-
mented.

co-ordination between
the Government of India and the
Delhi Administration or the Harijan
Welfare Board is not very good at all,
I know that the Ministers have very
good intentions and are very much
concerned with the welfare of the

Then, Sir,

people. So is the Commissioner for
Scheduled Castes and Scheduled
Tribes. The Board people had many

occasions to meet him and many
times schemes were agreed upon but
the money finally never came for the
welfare of the backward people. So
also is the case with regard to other
matters. What is sanctioned at the
top hardly reaches the people for
whom it is meant. The bureaucratic
machinery of the Government runs in
such a way that the entire thing
really trickles down to nothing, and
for the last so many years from
beginning to end the provision for
these welfare schemes has been about
Rs. 7 to Rs. 8 thousand per year and
even in the next Plan the provision
is only to the extent of Rs. 50,000 in
the matter of technical education. Sir,
technical education can be given with
great advantage to the Harijans as
well ag the backward people by im-
proving their work. They now make
shoes which nobody buys. Even the
village people in Delhi have become
so fashionable and so modern and so
much in touch with Delhi that they do
not want to buy the shoes made by
their own people, their own chamars
or the people who make them. They
have no sale. Even their labour is not
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adequately paid. If the Government
helps them with some machinery or
by providing them the latest designs
and styles, probably they can have
a very good market for their goods
and they can do very well. If they
are given some kind of technical help
for improving their products, they can
definitely have a betler market, and
Delhi has really a good market for
modern things which are often sold
through agencieg like our emporia and
al] that. But this aspect of the ques-
tion has not at all been paid much
attention to. (Time bell rings.) Thank
you, Sir.

Sur: DAYALDAS KURRE (Madhya
Pradesh): Sir, I have gone through
the Report of the Commissioner for
Scheduled Castes and Scheduled
Tribes.

Mr. DEPUTY CHAIRMAN: I will
be calling on the hon. Minister to
reply at 5-10. The House will sit till
5-30 p.Mm.

Surt DAYALDAS KURRE: I cannot
say that the work taken in hand by
the department has been done satis-
factorily, but I will say that the steps.
taken are courageous.

I would like to say a few words
about the hostels. There was a con-
ference held in the month of ¥eb-
ruary, 1958 of the Ministers concerned,
and that conference came {o the con-
clusion that there shkould be more
number of hostels. They also said that
the nature of the hostels should be
cosmopolitan; these hostels should not
be strictly for Harijans but that there
should be at least ten per cent. boys
from other communities. On this
very basis hostels are being run in
Madhya Pradesh. There is an educa-
tion society in Madhya Pradesh called
the Harijan Education Society, and
this Society is running since 1956, con-
taining eighteen hostels of this type
in which more than 800 students are
living. Of this number, near about
80 per cent. belong to the Scheduled
Castes and the rest are non-Scheduled.
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Caste candidates. These hostels are

being run in rented buildings. They
have no houses of their own. It is
very necessary that these hostels

should have their own buildings but
the trouble is that there are no good
sites where buildings could be put up.
Good accommodation is not available
to the boys in those rented buildings
and there is also no ventilation. My
humble suggestion is that some more
grants should be given to those hos-
tels in order to enable them to con-
struct good buildings. Apart from
this, suitable sites shouid also be given
because these hostels are doing their
best for the society.

1 would like to stress another point
with regard to these hostels. The
‘boarding grants given by the Centre
through the State Governments are
not given on the same footing. Some
hostels are given a bit more while
some are given a bit less. Some hos-
tels are given at the rate of Rs, 12
per boy per month while others are
given at the rate of Rs. 20 per boy
per month. This is happening in the
same State. This kind of uneven con-
tributions may be avoided

The other point that I would like
to stress is about admission in the
public schools. These schools are
beyond the reach of the Harijans be-
cause the Harijans are very weak
financially while these schools are
very costly. So, if they want to send
their children to these public schools,
it becomes very difficult for them to
get admission. If the students are
not sent to these schools, 1t is
very difficult for them too to compete
in the examinations held for entry
into the Army, the Navy and the
Air Force and into the Indian Ad-
ministrative Service. These down-
trodden people must come up to the
level of the others. So, I suggest that
there should be reservation of 20 per
cent. or 25 per cent. of the seats in
these schools in favour of the Hari-

jans. I had very bitter experience
this year, I wanted to  have one
Harijan boy admitted {n a public
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school but it was very difficult for me,
and even then the boy could not
secure admission. Im Madhya Pra~
desh, as far as I know, there are
two Public Schools, one at Raipur
and another at Gwalior. The seats
reserved for these people are very
few. My suggestion 1is, that the
number of such schools should be
increased and there should be a
larger percentage of seats reserved for
Harijans.

A sum of Rs. 65 lakhs was sanction-
ed for the year 1958-39 for the village
housing project scheme. This sum
was given to the different States as
loans and grants. Under the Central
scheme, some funds have also been
allotted to the States, and this
would be enough only for the eons-
truction of small houses, but my
experience in Madhya Pradesh is that
this allotment is very small. In
Madhya Pradesh there are 43 districts,
and the district from which I come
is a very big one with a population of
about nine million people. One-third
of the Harijan population lives in the
villages—and this is where the Hari-
jans live—and for all these people,
only 36 houses are sanctioned. This
number is not sufficient, and my sug-
gestion is that the amount which has
been sanctioned must be increased.

The Harijans who are living in the
villages are the actual tillers of the
soil. The question of ceiling on land
is before us. Every State is taking
action to bring in a ceiling on land
holdings. In addition to this, some
excess lands will also come in the
possession of the Government, My
suggestion is that land should not be
given to individuals but there should
be a co-operative society organised of

the landless people, the labourers and
nthere living in the willages and the
excess lands should be given to such
co-operative societies which shoulq be
provided with all the other assistance
required so that agricultural produc-
tion can be increased. This alone will
prove helpful to the poor people.

Thank you, Sir,
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Tz MINISTER or STATE 1N THE
MINISTRY or HOME AFFAIRS (SHRI
B. N. DaTar): Mr. Deputy Chair-
man, Sir, I would like to intervene
only for answering three or four
points. My hon. colleague will be
replying to the general debate, The
hon. Dr. Kunzru has raised three or
four points which require a reply.

In the first place he stated that
there were only three legislatures that
debated on the Report of the Com-
missioner for Scheduled Castes and
Scheduled Tribes. That is true, but
under the Constitution this Report has
to be presented by the Commissioner
to the President and then copies have
to be laid on the Table of Parliament
and it is the Parliament that discusses
these questions. Under these circums-
tances according to the Constitution it
may not be possible for us to say that
all the Siate Governments must
debate this Report by the Commis-
sioner. All the same when a number
of questions were being raised en-
tirely with regard to the manner in
which the State Governments expend-
ed the moneys, we suggested to the
State Governments that they should
have it discussed in their legislatures.
Some of them have already accepted
the suggestion and to a certain extent
have acted upon it. That is the rea-
son why there was some delay in the
case of three States in having a
debate. We are anxious that all the
States must have such a debate for
two reasons. One is that in the
course of the Report a number of mat-
ters of local interest have naturally
been dealt fwith by the Commissioner
and there it would be easy for the
hon. Members of the various legisla-
tures to raise such questionsand for'the
Ministers concerned to answer them.
Therefore, though under the Consti-
tution strictly it may not be neces-
sary, still in the interests of the
utility of this Report being appreciat-
ed by the State Governments and the
State legislatures, we are anxious that
all the State legislatures debate upon
this Report.

Then I may point out that we do
propose to appoint more  Assistant
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Commissioners because they are do-
ing good work and especially in the
matter of the evaluation of the work
done by the State Governments these
officers serve as liaison officers and,
therefore their utility is of  great
value.

Then my hon. friend, Dr. Kunzru
made a particular complaint which is
based upon rather inaccurate infor-
mation. He stated that in the case
of non-official organisations an audit-
ed statement of accounts and report
was called for every six months.
That is not correct. What we insist
upon is that when the first instalment
of the grant is given to them, 6 they
should submit to us a report for the
preceding year and then within six
months they should supply us with
the audited reports for the preceding
year. Sir, you would agree that it is
good that the non-official organisa-
tions should give us a report and also
the audited statement of accounts for
the preceding year and not for the
current year. Somehow there was
a wrong impression in his mind and
that is the reason why I desired to
correct it.

Lastly, he stated that the incidence
of expenditure by the State Govern-
ments was low. It was low to a cer-
tain extent some years ago but during
the last two or three years in parti-
cular we have made heroic efforts in
consultation with the State Govern-
ments and we are bringing up the
incidence of expenditure tfo as
large an extent as possible. We
are particularly anxious that all the
grants that are allotted to the State
Governments either under the Cen-
trally sponsored schemes or under
the State schemes are fully utilised
and may I point out here that it is
our estimate that before the end of
this year which also happens to be
the end of the Second Five Year Plan,
the targets of expenditure both under
the Central sector and the States
sector will have been almost reached.
I may point out here that with the
co-operation of the State Govern-
ments and with the great efforts that
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we and the State Governments are
putting together we hope, at the end
of the present year, that is, at the end
of the Second Five Year Plan, to
have these targets reached. So far as
the Central sector is concerned, in
respect of Scheduled Tribes we shall
have by the end of this year, incur-
red 96 per cent of the expenditure
that has been fixed under the Second
Five Year Plan., So far as Schedul-
ed Castes are concerned, it is not
merely cent per cent.—my hon. friend
will please note—but something more;
it will be 101 per cent. That means
more money has been given and the
whole amount will have been fully
spent. So far ag denotified classes
are concerned, we hope to have 100
per cent.

Surr D. P. SINGH: If the whole
money is not spread over properly,
then what happens is that a lot of
money is just wasted,

Surt B. N. DATAR: Let me first
deal with this point. My hon.
colleague will deal with the manner
in which the expenditure is being in-
curred,

As I said, for the denotified classes
it will be 100 per cent. For other back-
ward classes it will be 94 per cent.
of the target. Then in the States sector
in respect of the Scheduleq Tribes
we shall have reached the figure of
78 per cent, in respect of
Scheduled Castes 94 per cent,
denotified classes 82 per cent. and
other backward classes 81 per
cent. Thus you will see that the
objection that was always raised in
the House during the debate on each
of these Reports that the State
Governments were not spending the
moneys fully and that a lot of money
lapsed will not be correct. I would
point out here that things have
changed to a certain extent and it
would not be proper to criticise the
State Governments which are doing
their best.

The last point is about the expen-
diture being incurred in the last
:guarter of the year. That also ig being
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fully attended to and now the expen-
diture is spread over the whole year
and not necessarily in the last
quarter to which naturally objection
was raised by hon. Members both in
this House and in the other.

Surr P. N. RAJABHOJ: In this Re-
port of the Commissioner for Schedul-
ed Castes and Scheduled Tribes it is
mentioned . . .

Surr B, N. DATAR: I am referring
to this year. That Report is for 1958-
59,

sftaat @ fam (STCoas) ¢

Iyl WEIed, S, FgIeE FeH
o fgges Irged FiReR A1 e
93 faa fafamg w7 & forg & g
7 Tt e g § 1 T  ag A
fF oY TR THEH AR FiRE FHEE
T %Y § g fo sl S | e
F R TS F A & | ARFT o, 7
TRaTE® fa=r F@T 8 fF nfax
zq f@i &1 feaet Swifmar & 1w
TR LENU~UE R BT Qaug—yo
F fErE #1 F7a F IR 9% q19
& ary qeve-ys F fad #1 39 ar
™ gy zSfesd AT A E AR
Tg TET AR fF IEEA TRNAT F
gl ga¥ weai A @ fRam @ Ee
yfafaa a8 ff & R ™ [w T
T g, fSEEr gwEr Wi s g
wrga 7 & fF g ar fgrgeim A ard
e ¥ ¥ FA 990 &, AT L &t
BIS F U T WA ¥ 39 f@e
gX faam &9 & o w@ig € #
A FET @7 wTg § Ewr aww
FA A oqatg A T § 1 I ar
forer TraT & gAY =nfed off 49 76 ¥
wfed aR ax m o #§ ad -
ST YA SRt § |

AT, FF ¢ T {Y qTE@ T

#1 5t @9 ugfafqefesg & av gm

g IO% O ¥ g9 Ia o A8 EAfRT
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af graE § 5 sera S 9K S
qary |y, faa ¥ aE § aga famady
e o) feamme fove g, S99 arr
FT G TS FEC I G § FE
¥ T 7 {9 3 F1 §, &
For el F79 &, ST 9T FAT AT © |
wfea § g fafaedt & oqim F=
& w9 39 WX 99 FHEE & A
FISHATHT T FFATARE O &1 e
9T S1g AT 9 fORE F9@ #7119
3 feaewrem F X, W1 A9 qA
gT & AR fomF o uF F0% Wy
ArE TqT gfq a¥ @x fF 91 @ 8,
FIGT S | 39 T A €T TaE-
g & feuede & IR AR ARA
feqrddre & Fq¥ Ty federd avdy
I A I JY ARt & 9y w7
fear s fF @ @ Stg g & WL H
MFT HIAeE FREH AR FEH Al
AT FT HAEHA FL 1 Star v oo
T AT A A qETE @i g fE
Y SqAaHT FEAY ag7 @ § "R
THH GTW SEl & AT TFH TET A
AESAT qATAT S AT W F R
14 ¥ 7 9t faerfa a ar gt
o7 @ ¥ SR TR FY |

WA, A ATed § qST qEET
T FY FE ATed & TACS qT | AT
# Fgm e § R Wgwrt %%
I 3 F TOUTE ¥ F 98 W a9 Ig
arw a3 5 foe § @ Fgr @ g
i “ge 39 ATE T FT ET qIF AT |
foger dw @@ & ..

Surt B N. DATAR: 1 spoke about
the present conditions, which the hon.

lady Member will kindly note,

syt At Aqaw o AE, § at
qeadiy Ao F O # g8 | 4
arq &< W@ E | TF 4TS ¥ 9 Tqa4v
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a1 @ @9 avl # @9 gur 9K AW
SYa1E ¥ SarET TR w9 37 9% a§t §
Y N ) aG F wwa ¥ § e &
IS # & FIE T FAT AEA E A
T 4 ag7 § ATEed Fe § | T
F 9T g fF 2 oned @ 99 A
TEH F IE—AR TR THE ¢ T I
F—AT T &L AT & | TF
T F ag FEgAT W § fF aw oa
a1 & 6 gH W O QG ew 9er R
Agqee FE AR AL geed &7
THET @t ghan & fo germr § 1 ow@
at ag =< & fF 99 97 foemmen &
gamg @eAR o ag ¥ @
YR AT qIfe g A% ST G @
HIT TR ATeE FTET AT TEY 8, SAHT
d|a gT FG A GHNEAT AT A aA
S L " T § fF deuee Fwe i
qeTes g & R, qew Aw §
W TRTA qeT g1 W@ § MR F 9
= & f5 8w W #1109 B9 I3 HI}K
qUH K SAH gAT H I FT 4 |
Wi § =rgdt g f5 st W s o
feam ¥ foear st aig € Fwelt fen
S

i oF wg 7 ofew e|r #
TH1 &1 A | Ag W gm fafame ¥
g § & e gfomt & @3
AT HAT A G F-—TTHH G
F—aq frad fr gk afees =
§ o feeumen Few § deTes
Fee & T4t w1 wedr wfaEa @ &
ST =Tfed | TR 9T G el §
qETET ST 1S9 qI-aT9 FT I RT
[ FT TELF AL T | I AT AR
Fal F1 qfeas @A & qgq & fog
gofter 5 &1 =g 39w fr g feet &
7g afgamar qiws g s fF 3
TR qRA F g a1 {9 9E F
o g $1 afeadi #1 a1 F G
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WEF | gt 9% faear & ghewHl &
afeqat § IR SO HT W19 3@ AT |
SHF AFMEL F T QAT FT IA7] g AR
7 &Y g1 AT ST 7 WA g 1 F Y,
el i s fewiagy gea ¥
T g% € 1 e gt wE T8 ffesd
¥ AR 6 A & fag e @8
Tt a¢ gfwdt & faw [y T=Ee 978
fora g & qr =nfeq | R AT
T qig #7 €9 fam @ ar ghem
qur § gAfaw TET W TR T
W @ S |

WY gio A0 WIS : FAW foeg
gfeaal & Wt @ w1 g e ST
q0fgg |

YR | A RAw W AT Ao
7z & fr ardr afedt § 9@ TR
gfearat & fau forg w2 & At sfed
gafae # =t § fF A wew d @
a%g #r gl #v saey T feay s
qIfeg | 59 WA FT AR F [-HATAA
1 = fagw w1 & owfvd
Tt g fF gy afoeat # fgfamr arex
w1 Se fFmr s o

A, TrREe o & A AR A
forat zaeia g § ST FE A8 &
¥ fag & N @ 9|y 9 S9-
WA ST T AT ARG FGE
S, FTET TG & i Fve Y
A7 F@r wg 9T gfemit ¥ st
& s fgamr s AW
fazars wfa fs 3 or @mw A go
&1 = &l ¥ gfwnt SR grEaw
wF F 38 Tt fewmm St g, sfes
q gt g Afeaa &1 f@fafads
fear smaT § 1 A9 faER ¥ % ag
g fFar @t ag o fF g Ao
§QIT AT &7 3T § | UF UF HiEH!
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g AR W A =
FART #1 TF FC ¥ O @15 § S0
TR 1 F g A A o
AfAF T § GHEE AT S
qY sTEEe qdaT g @ 5 e
A 7 7 g §-—T & feew
e A g A1 WA ¥ H, W©
FE W g I TH-EH AT
SR U Yo TTHE qF AATE FRE A
URYEE I F AW FT AT AT |
afz et Sefeafaee i ot @m
% fau aredyg feay oo @) SEQ 95 ¥
&Y ag foagar foan o for woe et
# Y ¥ 3o TEHE F T AgqeT T
F AW 1 T AT | T A TH AR
F F15 Yoy F foar @ 3@ a9er
F gAAE § gH FTR AIE A qFAT
g1

=T, T gHEAT & O 99 § 99
et sias g A 9% q1g qrATfors
&1 AT g a1 7g § fF A g o
T AT I WfAF qHEAT FT GAAT
forar a1 57 0 ¥y & faw Sy wwaw
®AT ATY @ &F @1 & 98 9 ST |
wiae yu gm fafedl & 78 s @
f 7w sz gewdt fafaedt 1 ogee
R fr 7 gfoort ¥ fou Sefeam e
qAIFE T | T THHT I g FA
St @ @ 1 7 FwEsh 5 arwd § gl
W Aggee-aEr qel ¥ U A A
FE FIH IBWT & oK 30 a® &
zfaarmEn 1 faar 1 S &)
qF 919 & 919 I Ann & fow Sy
TQAT @F g W § IFT FIS N
EUE |

g, o @ AR W §F g
wAN St q A FEAT qATRA E 1 qE
I qg § T e gw A oAl ¥ e
HHET & GRATAT ATEA § AT T9F feIq
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T gAY WT T AW FT ST WAT
Zaeq ¥ T@r g fF fFaw siwr 3t
¥ s g fom W geEde ¥
AEF 7, fFa AW SeES § |ud &
AT § | TH IE ¥ H I AN F
fedie e aam 93T @ifF S8 wew
qe gt & fgfafade frar on
5 | fam aw & gan fomfaEt
fegfafadz fram =me 9t awg & =g
Ter ¥t gerend wE a1 | g7 awA §
f6 &7 57 qmean 1 St AT a9 |

o, # 0% 919 3@ §9Y ¥ AR
Ht FgAT FTEE § | | ag ey 4¥
o ghom wrei A gag H@eq |
AT fear 9% & qE § a8 a5 A
Tifgw 9 | IR A T@ JEET F
qRATARE FET a1 F18d & A7 59 fo
& s g fav gfom wrad
ﬁmﬁ‘ﬁ‘-{ooﬁ'g;ooomﬁ%qr
WY X g, W wfqumie &
araT a7 fafaeet a7 19 &, 5§ wue
AT gqes FEE F e & Fear T
AT | F9 aF T AW FWT AH
G FEqTAT a9 TF TH GELT FT J
TIAF A9 §, SUH TFIRAE &1 gHa
TSR TEET 8 | W qg AT A4 g3
@ W UF AR §E g ¥ e
TIYTT FIEL FT BT G JSTAT AR |
EGHTALTAT 75 G B A AR T
g3 v & fau dfya g 9w |

e, T ZaACET AT AT
T | gETY FATO WA ST 7 gl
fiF Taqam T A ¥ | g T
frat &t N9 39 W@E &9 fOe ¥
TF TF 9o 3 3991 feer faar & | 3|
TEI EU A HTAZAT &1 90 ¢ % o A
zg e F A oF Ivar ARG a9 |
S i TE X T wr e
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F1 e faam | # FEt § 5 ow wdr
F or 0T TR 71 2f@7 | O WamEal
@A A g fF g0 oieg ¥ oo @

FAATI FHET qATH | A qF @A §

S #WT 98 9ar auE f& efex @i
T g | A o ag) feafa @, ST ag
¥ q¢ qT 9 1T F1ar ¢ |

(Time bell ring.)

fordifade § & FT g0 1 3@
e & & 83 ¥ Ro¥  aF

registration, replacement and emp-
loyment & it few fam g 3% 1t
g | R oE @ g A F R
IR Agl R 9 | A Ffawg § F
g Agt ey o g ARt |y
3o sheges ez Y v g
¥V GHEAT HT GAATH ATAT § | AFHA
Ty agd famifas shaz w@ar § )
¥R I FHY TG 9180 &, § T qFAA
§ SYTET FE TEN FT TFGAT | I AT
TR 3, ¥, ¥ &1 W Al 3T A UTH
wifge & arar @ fF s E-fafas
d5gee FTEE WX AYYES greeq aval
FY 9 TETE el 9gAT WHY, Al faAT
aFY, 9y 3% e =gy ) i
¥ gy TAST AT § AR W frger
qrer SR GRF &1 da( § I FT AT
for foremr aor WS F7 A a1 g 99 A
g g frar o 1 T, gk O3
o, fafedt & =, amem wfaedz
deges Fe ¥ § 59 1 guvdlw
F gad w1 AR ¥ foar T g R
are T fosesm & @z W
IF I9 & TATE & e 1 osA &
R TR HEFTHT & |
(Time bell Ting.)

Mr, DEPUTY CHAIRMAN: That

will do,

sitadt mfas wmw s, oF
T Az AR AR & fagg §
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FEAT § | agh T IS WY O g faee
g7 MY uw famed faew & S=mw
aifcarfaal &1 ga # migs @<
gifad gagTengETT FX W E | M
TH AAER F LFA & fad a@i ww
e gfaa e &1 9fE a9 o
F1 agt & AT H qEr T FT TAT T |

5 p.v.

o WA TA ATTAN AT AT (WET-
qug) AR ST, g7 aw gEe
oA ¢, fog o™ & wregm
TAFAE T A ST FY W
g 98 @ w9 97 F wilgs gure A
snfas gafq o1 BT & g @ %W
qHY 1

St a% faear #71 gETer §, FATS
T FONLl THTALAT T W@, 08
TET A= AT §, FRT AT AW §, TG
T wFefacd § Faw 3y sufed)
T AT Zrar g | 37 ¥ gier yorst v
T B T &, THT # A& T 1 F
TRl aF Fgm fF oz wwefow
ghe amrer # Famdw o A gar
F fed | wRTARfTSE qT a FATa
g T AR e @ FAE, 9 AAS
81 78 1 R F q AL qF WG FE F
o qfgd fF o St e aw
arr § o1 St savet %€ @ &, § wel aw
ey gfisr wiedl & wae @ g,
gfer wredt &Y geft ¥ 9w g,
g, am g AR DY & 1 F gg g Faar
f& 9% wafaw 7 fad 9@, =g
79 & § W A FEOAEd gy
g AT @ & AR afs i o Few-
T oS #1 fRaT w1 mifas & afuw
HEAFT g a1 g gfem  wreat
# g | gfhaa Wl & a9 W AR
FIAEL AT FT W ATH AGE
wh ity & aga 109 § AR s
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FT TR 9 F w95 ATaT-frar 1wy
8 T @ a7 s« 7480 g |
wafad afz o« @ svoeEd U
Fx gReT agwi F foF gorw qmT

qES F A D Me ¥ OF & aeger
g [ afceat & it st &Y i Foaad
UGFIA & AR AN el ¥ I
9T & INET F G R HT awE
FL | fae-3 diew oo W faanfeml
FT 3 AT T &, g grAfew et J
o gierm Tt ok sefrat & oo
I F @AY F smFeT 9w
FX A 3T & @9 & AT AW
fraett & fod & 39 ww A o A A
qAT qSAT FT SHAL § WA qH |

He farer &1 A g FT AW
aria® garer Nfas | oa Ay § &
giesmal & grd § AgAT woigd & g
g e g A9 g, darfe s g,
FAFTY §, AT AL FT TAHST KIGAT
g, TSI CMT §, I qAWT F AR
TS WA BT FH E | F AT T DFAT
TR g F 9 9% 99 awEd ¥
wafag s g, 7w g #7 gfee
¥ @ Sar & 1§ wrdAar we F
ZH T #Y A gefefes aered
HIT I Tt 71 39 FY qresiy fveay
ffqa ol za A 71 § geE) @
¥ FTTF | AW AT T TG & Saw
foqe & feram @ ¢

“The village and cottage industrieg
for footwear and leather goods and
the process of flaying, tanning, ete.,
do not appear to have received that
much attention of the Governments
both at the Central and the States
level, which they deserve.”

ZHR SR qrga ag w7q § fF am
o #IX ©WE H99 9 T§ ST @
Qam g et &, wEET o,
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T & W FH § FA qA GTA TaA9-
dz 7 AT e aadEeE A fear ¥
q AW FFI § -

“On account of the cut-throat
competition which the wvillage and
cottage industries of leather and
foot-wear have to face with the big
factories like the Bata and Flex,
whose cheap and fashionable goods
have captured market in the inner-
most rura] areas, the cobblers and
tanners are pushed out. The Com-
mittee or the panel that has been
appointed for investigating into this
problem is unfortunately presided
over by one who is concerned much

more with factories than cottage
industries.”

This is the state of things.
A AR F grew Ag g %
% A A5 fEEET FT S AT
T AEY @ TAT & | I LAY A7 A
a8 T & {5 399 gwF Qe fgm
™ g

g =19 At w1 Fifwg ) wfiw
FY ZrT A AR T4 aax § IaAr
Fedt 3o &1 7Y 2 w9 Y AT agax
gwfar g 5 30 TamT 7, T§ 97 T,
@ I ¥ ZATE WA wrd 3@ e
faa ga € & 3781 999 gEmAT @
gga wfewa g1 war § s Wi
T I § gz Aty & oF A1EEEr
&1 7 & X it #IT I #y afreay
AP FY 99 SgTeT 9 SgTer JTeny
freelt & W< T § FTH TIH FIAT T34AT
& 1 &% whiert A foeen &7 a9 $9
g @1 g SO aee & feemw
¥ foelt T 2|0 EY | W 7 ST & TR
78 FATA WS § W A F#E
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A F - FATA 0790 FFTE ;TG
@ wTa agh fFEY W 7 gar | AR
TergET W A4 g WA o A
Ffeafeqs F33 Adf a0 97 a<raM
gl s et fomr et o arent
4 wftqfemm 9@ @Y7 ag we
gt g i Wit & I Wit &
gearT gt a1 99T a1 g ey § 1 UF
Y 98 TEdT § Y FIEHT FTOAH qTET
¥ FamET {1 gET qEdT qg g awA
g for og wRafe o q0m St
FOA | U ST F§ HAT mEEAr
q 7g goAr M fF oww @ @m
UF UF @ w97 F ifwd 7 K A
oA T 5 ehAlo @Y feaq &
afed qarc frg og w7 wiEw
TaTHE I FX ST g A AR
AT TR fovar w7 | & A F wied
Wil o, uF v7A oftr & fau oic
oF  ged & fag o o
qIEA T 67 I IR UF OF AT
&9 FT IAW faar S | 4§ Sg =&
I § | THET AR SaN ¥ are g,
FaT Tegly & wvEey g, g °Y §
qER §, AASAD § qr § | 3 A
T A AT § W A HTH TR
FHEET HIX Y qiss MW | 99 aF
e 32E &1 qfy 4G E6T 2 99 aF
arq +fiEi & wee fqaroor ¥ o g4
FfFTr sar fF 79 foe § weraan g

“The lot of the scavengers can,
of course, be best improved by
replacing the existing basket type
latrines or dry latrines by scaveng-
ing-free latrines. The Estimates
Committee of the Lok Sabha has
suggested in its 10th Report that
model latrines may be constructed

in different areas to popularise im-
proved latrines and also give suitable
grants to individuals for the con-
struction of these, as an incentive.”

Surr V. C. KESAVA RAO: There is
competition for that work. Even
Brahmins are taking up that work.
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@ @ 5 gwdy A afe 21

faga #1 W fergeaw ® & awar
g @ ag 78 & fF ww et &7 Fm
T FEFT A SR 9% F@M &
fera, star fF &% ager w7, wRatan ®

AT 1 AT FAT W I T

TH qude g g6 & a9 9F W

FEY WIET 941 FT gHA § W A

T F M T G+ A7 gER TRATHTE

AT F TFA & |

oifax ¥ F ag Fga gt §
eqaar framo & My gl ey
F1 a1 =W 3T i I e q
qg ¥ F | T YT 9 € fF IR
TE T8 ¥ FAY § W KA T A
forawr = 39t faemr € 3 s @
§ HTT FM ST AR 8 !
afs &g F1 a8 744 g1 I fF gH
T I ¥ faerr @ A1 F 959 9
FH F Gl § TG WY ATEE g9
a@ 937 § fr oF W wudT a1 @
TG aT~—H T IT0LH— ~STAT T2l &
I A0 § HHT TIA {OAT Hol W=7
Tg1 FEr § 1 3 e ¥ & uF g
7z foar gom & o fF & st 0 7
gATT AT E

“The tendency of the States so far
has been to exploit the grants from
the Centre and to look up to the

Centre for each and every small
scheme for financial aid.”
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Sarimatt VIOLET ALVA: Mr.
Deputy Chairman, Sir, a number of
hon. Members have participated in this
debate and I am thankful to them for
their valued suggestions. But the fact
remains that we are discussing this
Report rather late, and the picture
which emerges after the period of this
Report is very much ‘clear, as hon.
Members will be able to see in the
near future, It is true that a lot of
things have still to be done. Hopes
and fears linger but, as I have said, we
have not done so badly, though we do
not draw satisfaction in what we have
done. The task is so big and enor-
mous. Hon. Members have also said
that it is the human heart, the human
approach and the purity of purpose
that can help it. The assistance of
money and legislation we have with us.
If by mere legislation we can remove
untouchability, then untouchability
slands abolished by law already. But
it can never be. This kind of evil
does not go by it alone. These are
deep-seated evils. I think it was
Shrimati Nigam who suggested that
the Commissioner’s role in the organi-
sation should be reorganised. It can-
not be done. Under the provisions of
the Constitution, he is a distinct officer;
he cannot implement or execute, He
has been appointed to assess what is
happening in the States, to see things
from State to State, from place to
place, and place them before Parlia-
ment, to enable hon Members to gauge
as to where the shortfalls are and why
they are there.

Sir, the increase in the number of
the Assistant Commissioners was also
raised. The responsibility of the
Assistant Commissioners as well as
hew many of them should be there
for each State is constantly before
us, and we are attending to it. There
was also a point made here that some
kind of a machinery should be found
ocut by which not only there might be
acceleration in the implementation of
these schemes but also a proper guid-
ance could be given as well as
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a certain amount of uniformity could
be brought about in the d'fferent
States. However, we are searching
for a machinery and the Home
Minister is already seized of this
problem that there should be some
kind of a machinery from the Centre
—-call it the chasing machinery or call
it by any other name—that should
help us not only to guide and accele-
rate implementation of these schemes
but also bring about a certain amount
of uniformity in the country.

Ag far as the expenditure is con-
cerned, during the first three years
of the Plan, the expenditure was not
properly made, and it was not a good
picture. But since then, it has
gathered momentum and especially
in the field of welfare of the Schedul-
ed Castes, cent per cent. expenditure
ig made and even more is going to be
expended. And in the field of wel-
fare of the Scheduled Tribes, we have
also reached over 90 per cent, and
that should certainly satisfy hon.
Members. The earlier picture was
not good because when we took up
the task in the Second Five Year
Plan, there were many problems
before us and some how, the States
also were not able to make much
headway, Complaining about the
States in a way and praising the
Centre is also not a correct approach
for the simple reason that the States
have a lot of problems with them.
But ag Dr. Kunzru suggested the con-
ference that the Ministers of the
States would have with the Home
Minister and others here at the Cen-
tre from year to year would be help-
ful. Not only the Ministers of Wel-
fare in the different States, but even
the Ch'ef Ministers have always been
pointing this out. I think the
Bombay Government has made a deci-
sion by which their development pro-
gramme will be more accelerated than
elsewhere. By and large, all the
States will be conscious of this and T
feel that we need not blame the States
so much because with regard to these
problems, there are priorities some-
times, and difficulties stand in their
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planning its own department in such
a way that the work is bound to acce-
lera*e, and the results are bound to
be better.

Dr. Kunzru referred to the Re-
port of the Elwyn Committee and
asked whether we would be laying it
on the Table of the House. I may here
inform the hon. House that the Report
is under print and we propose to cir-
culate it and it will be placed in the
Library of the Parliament. Whatever
is contained in the Report will be
examined by the Ministry of Commu-
nity Development which is really the
administrating Ministry for the pur-
pose of the tribal blocks. Neverthe-
less, we always try to work in co-
ordination. If better results are to be
seen, then I think that it is necessary
‘o have greater co-ordination not only
bztween the Ministries of the Centre,
but even at the State level along with
the Departments. Tannery and all
the other kinds of cottage industries
mean that greater co-ordination is
necessary between the different depart-
ments of the different Ministries, so
that we can achieve these results.

Then. I come to the question of
scholarships. T may inform the hon.
Hou:e that the number of scholar-
ships per head for the Scheduled
Castes has gone up in the last couple
of years by twenty times, and in the
case of the Scheduled Tribe students,
it has gone up by ten *imes. In the
case of the Scheduled Castes, I think
the number of scholarships awarded
was over 38,000, and in the case of
the Scheduled Tribes, this stands some-
where very near 7,000, but definitely
over 6,000. This is indeed a progress,
but it may be slow. We are all so
alive to the issue and we want to
finish this task of ameliorating their
condition so quickly that we some-
times become impatient. Not only the
hon. Members, but we also have that
impatience and we also want to
accelerate the task so that we can
achieve something within a specified
time. Otherwise, as I have said in my
opening remarks, we cannot get this
welfare work done for the whole

way, but by and large, every State is { country, knowing the fact that it has
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been w.th us for centuries past, for
theusands and thousands of years.
Even so, we must show a keenness.

The number of post-matric scholar-
ships has gone up and now stands at
Rs. 1255 lakhs for the Scheduled
Castes, at Rs. 20 lakhs for the Sche-
duled Tribes and at Rs. 75 lakhs for
ihe other Backward Classes. This
year, the entire allocation for scholar-
ships has been sent by the Ministry of
Education to the States, Last year,
it was a little late, but whatever
lacunae and d fficulties were there,
have been straightened out and I
do not think that there should be very
much trouble now in the distribution
of these scholarships

Surr P. N. RAJABHQJ: What about
foreign scholarsh ps?

SHrRIMATI VIOLET ALVA:
come to it.

1981

I will

The question of the inadequacy of
the scholarships for the Scheduled
Castes and the Scheduled Tribes for
the post-matric stage does not arise at
all because every student ig going to
get a post-matric scholarship in this
group of people,

Somebody referred to public schools.
How many of us can gend our child-
ren to public schools?

Dr, H. N. KUNZRU: All Ministers
and Deputy Ministers.

SHrRImAaTI VIOLET ALVA: I could
not send them, I could not afford to
send them there. Because Dr. Kunzru
said that all Muinisters and Deputy
M'nis‘ers could send their children to
public schools, at least I say that I
cannot afford to do that; I never
thought of sending my children there.

Then the question was how could
this Report, year after year, be dis-
cussed in State legislatures. 'There is
no prov'sion for this Report being
presented to State legislatures for be-
ing discussed there. Nevertheless, we
have suggested to the States that they
shculd take the appropriate portions
which relate to their State »nd take it
up for discussion,
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Of course, Pandit Kunzru again told
us that the Reports that we discussed
were ra‘her old and out-of date. It
1§ irue that in course of time, 1 am
sure, the States would also accept the
suggestion because 1t is not only at our
suggestion but they are also willing to
step in and give their share. There-
fore, if the legislators there are awake
to this problem, this thing can be
achieved in the States.

Very often it is said that this is not
done, and that 1s not done. But ulti-
mately, as I said, what about every-
pody’s share? They have also to see
thut it is done. Kakasaheb Kalelkar
talked of “sympathy”, “human
approach” and “approach with clean
heart” and “pure purposes”. This is
exactly where we fall back. If each
one of us made an effort to implement
h s share, if each hon. Member could
say with his hand on his heart that he
would do in the next twelve months
whatever he could, then I think the
picture would become clearer to us
and the cherished goal would then be
reached.

Coming to Overseas Scholarships.
Twelve Overseas Scholarships were
given by the Ministry of Education—
four for the Scheduled Castes, four for
the Scheduled Tribes and four for
other Backward Classes. In the year
1958-59, not only these but some others
were also held in abeyance due to
forecign exchange difficulty. Never-
theless, it is not that we have put a
stop to it, and I suppose that these
figures will help us to realise that
every effort is being made for giving
Overseas Scholarships to students.

‘Then, T think it was Pandit Kunzru
and someone else who mentioned
about the Dandakaranya Project. In
the Dandakaranya Project 45 per cent.
are tribals, i.e,, about 14 lakhs of
people. Now, the Government policy
is very clear that these tribals will be
settled in the villages there, They
are displaced tribals. And, of course,
all the schemes, as read out by the
hon. Member from one of the publica-
tions, would be implemented—schools,
housing, water supply. hospitals and so
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on. All that is in the schenie and it is
go ng ahead. Even today 25 per cent.
of the land near Umarkot nas been
given over to the tribals which they
have already put under cultiva'ion.
Therefore, Dandakaranya is not such
a frightful nightmare as we often
make it out to be.

The settlement zones have been
planned and they will very soon be
effective, and all the benefits that
accrue to the tribals who will be set-
tled as displaced persons will be given
to them and all the schemes that are
being planned w1l be mplemented
within a short period. Instead of
loans for houses to displaced persons,
the tribals wiil get subsidies only, i.e.
a sum of Rs. 750 out of a whole
amount of about Rs. 1,500.

On the 25th of July, the Danda-
karanya Project Authority has sanc-
tioned a number of schemes. In that,
as I have already said, there are
small tanks for drinking water. There
are feeder roads. There will also be
all the other amenit'es that we have
been look ng forward to give them.
I think *he schemes will be implemen-
ted in the very near future.

Coming to the question of scaven-
gers. It hurts your very soul when
you see a scavenger scavenging and to
the scavenger’s position in India, there
is no parallel today anywhere else as
far as I know. Now, what do you do
for them? Of all the backward clas-
ses, or special classes or under-privi-
leged classes or wha‘ever you may
call them, the scavenger needs prior
altention. But there, again, we need
plenty of co-operation from indivi-
duals because as it is said that even
the municipal‘ties and local boards are
not co-operating fully. Maybe, they
have the'r own difficulties but we
have enough allocations; to go round.
A3 some hon. Member suggested that
a sum of Rs, one lakh should be given
for pattens of latrines. How many
patterns of latrines we have already
got. It is the local bodies and the
people interested in their welfare who
have to come forward and help us to
implement this sort of schemes. At
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some stage the scavengers will have
to be weaned away from the type of
work that they have been doing for
thousands of years, We have to do it
in our own homes at least as it was
done in Gandhiji’s ashram, and it is
only when we make up our mind that
we can achieve that objective.

The socio-economic tie 1s very im-
portant. As some hon. Members men-
tioned, human nature, superstition and
ignorance die hard—that is a human
weakness—but of all of them ortho-
doxy d es hardest. We have to admit
these things. We are now allocating
such huge ameunts. Why not we try
to get good results as we would like
them to be. That is because it has
not yet had a full impact on the work
in hand and when that has a full im-
pact on the work in hand, then we

shall certainly be going ahead and
giving more and more money.

About non-official agencies, Dr.
Kunzru raised the question of sub-
mission of accounts. It 1s the previous
year that becomes important. The

non-official  organisations have been
given the freedom to carry on their
work but the previous year’s audited
report has to be submittedq in the
following year before the first instal-
ment of the amount falls due. Now,
that ig not a hard condition. Though
the voluntary organisations have done
splendid and selfless work, T do under-
s and—because I have been associated
with these voluntary organisations—
that they resent any kind of control
or restriction; they are not used to it.
Therefore, it is difficult for them to
conform to the regulations or condi-

tions that have been laid down.
Nevertheless, T thnk the voluntary
organisations have come to

understand more and more, and the
genuine individuals that run these
organisations, I do not think will ever
come to grief.

Dr. H. N. KUNZRU: There is no
objection to the audit of ‘he accounts,
but the question is of the time at
which the audited accounts can be
sent.

e
/
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SHrRIMATI VIOLET ALVA: We give
them one full year.

Dr. H. N. KUNZRU: You cannot get
an auditor to audit the accounts in
the first quarter of the year. So you
can do it only in the second quarter
of the year. In the second place,
what you want now is that by the
end of the second quarter of the year,
for which the grant is being given, a
report and an audited account should
be sent.

SHrRIMATI VIOLET ALVA: Yes, Sir.
A whole year and six months of the
following year are there. The audited
report is very necessary and I do not
think that is hard. If we do not have
that condition, how else would we
get the p cture before us as to what
is happening. The hon, Member has
not suggested an alternative.

Dr. H. N. KUNZRU: Is the report
required before the end of September
or before the end of the first quarter?
At first the hon. Deputy Minister said
that the report was required by the
end of the first quarter of the next
year. Now she says that it is required
by the end of the second quarter of
the next year. Which of these two
statements is right?

SHRIMATI VIOLET ALVA: Before
the first instalment, that makes six
months of the following year. I think
that is not a d'fficult condition at all,
because if we wan. to have a picture
of what the voluntary organisations
are doing, then it is not a hard condi-
tion. We must be satisfied as to how
the money is spent.

Then, Sir, the Third Five Year Plan
is being formulated. Well, the hon.
Members would like to know the allo-
cations that w'll be there in the Third
Five Year Plan. If the work gathers
momentum, certainly the allocation
will have to be larger, and the work
is to gather momentum; it is already
gathering. The Third Five Year Plan
allocations will hbhe decided by the
working groups. The principles of
the Third Five Year Plan and the
broad-based cond:tions that will under-
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Lne the Plan have been already cir-
culated to the different Sta‘es and
opinions from them are awaited.
I dor’t think one need have any fear
on that score. The special schemes
and the Centrally sponsored schemes,
of course, we can take in our own
hands and see that they are imple-
mented in a proper manner and pro-
per time in the different parts of the
country. But the implementation and
the execution of the rest of the
schemes will remain with the States
It is true that each one of you feels
that the States are not paying suffi-
cient attention to the implementation
of the schemes, but with proper awak-
ening and proper co-operation and
co-ordination from the ind viduals
and those who count in the State
Assemblies, these things can be
straightened. Then there are also
these matching grants and if the States
are alert, they will certainly fall in
line.

Surr DEOKINANDAN NARAYAN:
If the matching grants do not come,
then what happens?

SurimaTi VIOLET ALVA: They do
come, but sometimes they are delayed.
Very often that complaint is made
here also. But they do come. If the
legislators are alert and if the State
Governments are alert they will be
able to take advantage of these match-
ing grants. (Interruption.) 1 think
all the States have undertaken the
distribution of land. Of all the com-
modities on the earth, Sir, land is the
mos: limited commodity. Every other
thing can, with some effort, be made
to multiply except land. But we can
distribute land in such a way as to
bring the greatest comfort and satis-
faction to the greatest number. Most
of the States have undertaken the dis-
tribution of land and if my hon. friend
reads the Report carefully, he will
know that Andhra Pradesh and Bom-
bay have done very well in this
matter. There are some Sta‘es which
do not want to mention the nomen-
clature “Scheduled Castes and Sche-
duled Tribes” for the simple reason
that they want all this to be com-
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posite. The sooner we fall in line and

make it composite the better it is.

_lisation is

Ax Hon. MEMBER: What about
States like Rajasthan?

Surimar VIOLET ALVA: Sir, 1
cannot deal with every State here. If
Rajasthan is not willing, it is for the

-hon. Member to take it up with the
. Rajasthan State and convince that

State. There are others also who be-
long to the Rajasthan Assembly, and
I ‘think the legislators must see that
the impact of it is felt by the State.

Now, Sir, with regard to shifting
cultivation, I might mention that it
has also been taken in hand and every
effort is being made for the tribals.
The complaint is that the tribals who

-+ are so simple and innocent in their
< habits and form of life sometimes get

a rude shock when the impact of civi-
felt by them. Well, Sir,
wherever it is not practicable, we
change and wherever it is practicable,

. we try to keep them in their own

. cation,

~ States have undertaken this

natura] cultural background.

Then, Sir, some hon. Member men-
tioned something about primary edu-
That is the task of the diffe-
rent State Governments. As far as
land and housing go, most of the
project
and those States which are reluctant
will also be willing to undertake this
project. I do not believe that any

_State is unwilling to distribute land.

Then, Sir, Pandit XKunzru referred
to the suggestion made by the hon.
Speaker of the other House. I opened
my remarks with the suggestion of
the hon. Speaker of the other House
and, of course, I leave it to you to
decide whether that would be accept-
able here also. That would at least
remove the rambling nature of the
debate on this Report and it would
focus just what we from the Centre
could accomplish for the Siates and
for the different parts of the country.

(Interruption.)
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Mr. Rajabhoj wants me to say some-
thing about the neo-Buddhists, Sir,
these neo-Buddhists are neo-Buddhists,
They have moved out of the Hindu
fold and, therefore, caste distinctions
do not attach {o them, but neverthe-
less wherever their backwardness jus-
tifies, any amenities to be given to
them shall be so considered. There-
fore, Sir, the backward classes have to
be considered from many angles and
the criteria of backward classes have
not yet been arrived at because it is
such a baffling problem.

Surt M. H. SAMUEL: If the Buddh-
ists are to be considered in respect of
backwardness, mey I know whether
the gther eommunities—religious com-
munities—also will be so considered?

SuarrmaTi VIOLET ALVA: I only
said that neo-Buddhists were no long-
er Harijans and, therefore, wherever
their backwardness justified, they
would be considered as backward
classes, This is also true of the Chns
tians and the Muslims, .

Surt BHUPESH GUPTA: Is it clear
that by reason of their conversion
they would not be losing any of the

amenities or advantages that they
would have otherwise been entitled
to?

SurimMaTr  VIOLET ALVA:  Sir,
wherever any backward class people
are converted to any religion which
believes in the brotherhood of man
and not in the caste system, they
would still remain backward on the
socio-economic level, but not on the
political level any more and, there-
fore, they would not get any reserva-
tion of seats as laid down in the Cons-
titution.

Then, Sir, the vital point that I
want to reply to is with regard te
double-member constituencies, Some
hon. Member raised that point about
the illegality of removing these
double-member constituencies and it
was argued that the single-member
constituencies would be denying the
right to the non-Scheduled Castes and
Scheduled Tribes. This is not cor-
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rect. It will be perfectly legal. Even
now there are a number of single-
member reserved constituencies in
Parliament itself. There are 16 single-
member constituencies that are re-
served for the Scheduled Tribes, and
the removal of these double-member
constituencies would not create any
kind of illegality for any section of
the people.

1989

Sir, I have, I think, dealt with most
of the points raised but the fact re-
mains that consciousness and cons-
cience is the background of this wel-
fare work ultimately. The world it-
seif 1s awakening; new realities and
challenges are there the world over
-today and therefore, Sir, in the end
we have to double our efforts and
with sincerity of purpose we have to
see that we face this challenge and
this reality of the social evil that we
"have tolerated down the ages, and
that is where the human agency will
count and not so much these laws like
the Abolition of Untouchability Act
and the like. Some hon. Member
referred to allocations. These alloca-
tions may increase by leaps and
bounds but money and legislation
alone cannot bring you nearer that
cherished goal. You alone can do it.
Therefore, Sir, the privileged and the
under-privileged have now to come
closer to each other, and more so the
privileged, so that this evil can be
wiped away, the socio-economic evil
can be wiped away in the given period
of time. Nothing succeeds like prosperi-
ty. There is no secret in this. Pros-
perity is the leveller and unless we
make every effort to bring about that
kind of prosperity for these people,
this evil will remain.

Suri  BHUPESH GUPTA: But
nothing seems to succeed like the
failures of the Congress Government.
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SurimaTi VIOLET ALVA: Mr.
Bhupesh Gupta need have no qualms
of conscience. Of course, we shall do
it in the pattern that we have laid
down in a demaocratic way and we
shall justify it.

SHrt B, N. DATAR: Sir, Dr. Kunzru
wanted to know the exact conditions.
They have been made very clear. It
hag been stated that the six monthly
instaliment should be released on
receipt of a detailed progress and uti-
lisation report on each of the approved
and aided schemes of the previous
financial year accompan:ed by duly
audited statements of accounts. So,
Sir, that gives him six months after
the end of the year.

Swrt BHUPESH GUPTA: I want to
ask what they did in regard to Mr.
Ramaswamy’s case, 1 brought it to
the notice of the House and the Gov-
ernment of India.

SuarimaT VIOLET ALVA: Sir, he
began with Mr. B. S. Murthy, Deputy
Minister, and then he went on to Mr.
S. V. Ramaswamy. Mr. Ramaswamy
is not a Harijan nor a tribal, and it
does not arise—it was entirely irrele-
vent in this debate,

Surr BHUPESH GUPTA: But,
Sir .

Mg, DEPUTY CHAIRMAN: Order,
order, The House stands adjourned
till 11 a.mM. to tomorrow.

The House adjourned at
forty minutes past five of the
clock till eleven of the clock
on Wednesday the 24th Aug-
ust 1960.
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